63 Haryana and Punjab | RAJYA SABHA] Agricultural Universith&s 64
Bill, 1970
SHRI GODEY MURAHARI (Uttar | State and naturally when these two territories

Pradesh) : Sir, | take it that you have re-
primanded Mr. Ghosh for the allegations tliat
he has made and in view of your reprimand, if
you think it proper, it may not go to the
Privileges Committee. Otherwise it is a fit
case to be sent.

SHRI DAHYABHAI V. PATEL : Sir, the
practice in the House of Commons is that the
Speaker reprimands the Member who does
something like this. He goes on doing it
repeatedly. It is not once: he is doing it
repeatedly.

MR. DEPUTY CHAIRMAN : |
already said what | have to say.

SHRI DAHYABHAI V. PATEL : Even
now he is unrepentemt. | would request you
io send it to the Privileges Committee. He is
defying your authority, he is defying tlie
authority of the House. It should go to the
Privileges Committee. (Interruption by Shri
Shed Bhadra Yajee)

MR. DEPUTY CHAIRMAN
necessary.

SHRI DAHYABHAI V. PATEL : Birds
of the same feather would naturally want it to
be closed.

SHRI KRISHAN KANT (Haryana) : The
ruling of the Deputy Chairman is final.

have

Not

THE HARYANA AND PUNJAB AGRI-
CULTURAL UNIVERSITIES BILL, 1970.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHEB
SHINDE) : Sir, | beg to move :

"That the Bill to provide for the esta-
blishment of two independent Agricultural
Universities in place of the Punjab Agri-
cultural University constituted by the
Punjab Agricultural University Act, 1961,
and for matters consequential on or con-
nected with, the establishment of those
independent Agricultural Universities, as
passed by the Lok Sabha, be taken into
consideration.”

Sir, it is well-known that formerly the
States of Punjab and Haryana were one

constituted one State, there wis one Agri-
cultural University in Punjab. This University,
as already mentioned, was established in the
year 1961. And so long as the two areas were
one, there was no difficulty whatsoever. | will
not go into the details of the bifurcation. In the
bifurcation naturally some areas went to
Himachal Pradesh. Now, when there was a
common, University serving these two States
plus there was one more campus under this

University in Himachal Pradesh, some
difficulties arose in the day-to-day
administration later on. It is also the

Government of India's policy that each State
should have one independent Agricultural
University. As honourable Members are well
aware, the Agricultural Universities in this
country arc playing a very important role in
the development of agriculture. These
Agricultural Universities provide research,
extension and education, and they are well-
coordinated, integrated, units. Therefore, these
Universities are proving to be very successful
for the development of agriculture. Naturally
when Punjab and Haryana were separated,
there was an urge in Haryana that they should
also have a separate University. And the
Government of India, of course, never came in
their way in the normal course of things. But
tension developed in this University and even
the normal academic life was adversely
affected. So, it was in the interests of both
Punjab and Haryana that they should have one
independent Agricultural University each.
Therefore, the Indian Council of Agricultural
Research ard the Government of India felt that
this University should be bifurcated. This was
a legal issue because the jurisdiction of this
University spread not only to Punjab and
Haryana but also to a part of Himachal
Pradesh. So, the technical point was as to who
should be competent to enact such law.
Normally the enactment of agricultural uni-
versities is fully within the competence of the
State Legislature. If any State wants to
establish an agricultural university, the Sttte
Legislature has to pass an enactment to that
effect. But in the case of Punjab and Haryana
naturally as the matter concerned both the
States, no State was competent to enact a law.
So, we were advised that if both the
Legislatures passed a Resolution that
Parliament shouJd *nac( such law, Parliament
would be competent to pass
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a legislation. Therefore, both the State tant provisions of this Bill have been drafted

aires, the Legislature of Punjab and in, consultation with the State Governments

the Legislature of Haryana, passed a Reso
lution tha-t Parliament should enact such
law. Therefore, Parliament was empower
ed by both the Legislatures to enact such
law. And | have now come before this
House with that legislation and |
do not think there should be any contro
versy in passing this because this is a
most non-controversial Bill and it is also
consistent with the urges of the Haryana
people. Sir, in certain quarters a fear or a
doubt is expressed as to what is going to
happen to the Palampur Campus in, Hima
chal Pradesh which was also under the
Punjab Agricultural University. Even for
that, if honourable Members look into the
ins of the Bill carefully, it is very
clear by implication that the Government
of India has accepted the position that
Himachal Pradesh also should have an
independent Agriculture University,
whether it should function as an independent
agricultural university, or. Himachal Pradesh
being a small State, from the point of view of
economics, it should be a part of the existing
University with some autonomous status as far
as the agricultural aspect is concerned, these
are matters under consideration. But we have
broadly conceded this position. And | learnt
that Himachal Pradesh Government itself is
expected to enact a legislation for having a
separate University for that State. We will not
come in their way. We would like to
encourage the Himachal Pradesh Government
to have its own autonomous body to take care
of the agricultural education of Himachal
Pradesh.

Sir, in the Bill there are certain provisions
as to how the board should be constituted.
Perhaps some honourable Members may have
some reservations as to why there are some
particular provisions. Here | would like to
explain that these boards have to be
constituted on the advice of the respective
State Governments. For instance, we
consulted Punjab as to how its board should
be constituted and on the basis of their advice,
this provision has been included in, this Bill.
Similarly, in the case of Haryana we consulted
the Haryana Government and on the basis of
their advice the provision regarding the
constitution of a board for Haryana has been
put in this legislation. All the impor-

and this being naturally a subject falling
within the purview of the State Governments
in the normal course of things we will not
come in their way.

As for the division of assets and liabilities,
they have been divided on the basis of certain
principles. For instance, in the case of Punjab
and Haryana, when they were bifurcated, they
were bifurcated naturally on the basis of the
population, the number of blocks, the area
under cultivation etc. and the ratio came to
about 60 : 40. The same principle is being
followed in this also.

Therefore, Sir, this is the least-controversial
Bill and this is a very desirable Bill. I expect
that all honourable Members will extend their
unanimous support to this Bill.

The question was proposed.

SHRI MOHAN LAL GAUTAM (Uttar
Pradesh) : Mr. Deputy Chairman, Sir, | rise to
place before this House some fundamental
issues regarding agricultural education. So far
as the details are concerned, as the honourable
Minister has rightly stated, it is primarily the
concern of the Slates and the States will look
into them and 1 will not go into those details.
What | am concerned with is that this type of
agricultural education which is based on the
American system which is called the "land-
grant” system, was introduced in our country
nearly twelve years ago. The first Agricultural
University was started in U.P. in 1958. This
system of agricultural education is based on
the American system, as | said. It has got
certain advantages and | admit that this system
has done good to our country. But now that we
have seen this system working for the last
twelve years, it is high time that we made our
own assessment of the whole thing and saw if
there was anything that we could improve
upon. This system is different from the
agricultural education system which was
prevalent during the British regime. As the
honourable Minister has rightly stated, it is
based on an integrated system of education,
research and extension. When this system was
introduced, very high hopes were created in
our minds and | am one of those who were
responsible to get the Bill passed and to
establish the first Agricultural University in
U.P. And | had a close association with it.
Therefore, here are some suggestions that |
want to make
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Government not in a critical spirit, but in a
spirit of introspection that we have to look
into it and if there is anything wrong
anywhere, we should improve upon it.

When this system was introduced, apart
from other things, one of the things that were
said to us was, "Earn while you learn". We
thought that there would be som, provision for
the students to earn their livelihood while they
are learning because the poorer sections of the
society are not in a pbsition to spend money
on higher education, for their children. This
was one of the reasons why the U.P. Gov-
ernment handed over a big farm of 16,000
acres to this University. When that farm was
being handed over, it was giving a profit of
hardly a lakh or two.

I will not go into the personal experiences
which 1 had there but we did improve this
farm and now it is yielding a profit of Rs. 1.2
crores or more. The UP taxpayer handed over
this 16.000-acre area to the UP Agricultural
University which is now earning more than
Rs. 1.25 crores. The result is that we find that
the poorer sections of the society who are
reading there are not in a position to fulfil that
hope of earning while learning. Therefore
would it be possible for the Government to
evolve some method by which the children of
the poorer sections of the society, who are
studying there, may not require money from
their poor parents and may prosecute their
studies while they are there and earn
something there ? Sir, it is a fundamental
question, because we have made laws which
are affecting certain sections adversely and
helping the other sections favourably. We
have put a ban on certain sections of the rural
population. Some people say that we have put
a ceiling on acreage and not on income. It is
true to a certain extent but it is not entirely
true. A ceiling on acreage of holdings does
involve that a poor peasant cannot earn
enough to get his children educated in the
colleges and universities. We have not put any
such restrictions on the urban population. The
result would be that the agriculturists, their
vast population in the rural areas, will not
have enough money to get their children
educated in these universities and the children
of the urban population, the people whose
occupation is something other than
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agriculture, will have enough money to get
their children educated in these universities. It
is not a question of only this Agricultural
University. It is a question of higher education
in all spheres, technical, engineering, medical,
etc. The result would be that the children of
the non-agriculturists will get higher education
and will man the higher posts in the services,
in the Administration, and the children of the
agriculturists, the rural population, will not get
that opportunity. Now here the contradiction
will start. The contradiction would be that the
Administration would be run by non-
agriculturists and the vast majority of the
population who has got voting rights will send
people to these Legislatures who try to fulfil
the aspirations of those people. Our election
manifestoes will consist of the demands of the
population whose representatives do not man
the Administration, whose children do not
man the Administration. The children of the
peasants will not find their places in the higher
administrative posts. Therefore the
Administration will be run by those people
whose approach to life is something different
and the representatives of the people coming
on the basis of the election manifestoes trying
to fulfil the aspirations of the rural population,
their minds will be working in a different way.
That contradiction you have to solve.
Therefore, my submission is that these uni-
versities must be made to allow the children
of the poorer people coming from the rural
areas to earn their living while they are
studying there. This is one very important
point that | want to bring to the notice of the
Government not only in regard to the
Agricultural Universities but in regard to
higher education, how to give a chance to the
children of the poorer sections of the society to
get higher education so that they can take part
in the Administration of the country.

Now, Sir, so far as the working of the
University is concerned, | agree that this is a
new system in which education, research and
expansion, all these things are there as an
integrated whole. But this is one type of
system which we have transplanted; we have
not adapted it, we have not changed it to our
existing circumstances. The circumstances
that existed in the other States were different
from what they are in India. Is it not high
time that
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after having experience for more than a
decade we try to see whether the system that
is prevalent there in the States can be
transplanted entirely on the Indian soil or
whether it needs some adaptation ?

So far as education is concerned, the
trimester and semester system is there. The
system of examinations is, in a way, better but
it also needs some improvement, because it is
the teachers who examine the students
periodically, every week, every month. Then
there are annual examinations and these are
the teachers who examine the, students. If a
teacher is annoyed with some boy, then this
boy may study as hard as he likes but he has
no chance of getting good marks. Those
students who are favoured by the teachers get
better marks. So, the subjective factor also
plays an important role, so far as the
examinations are concerned. In the old system
where the examiner did not know the
examinee at all, he could afford to be more
impartial and objective. This question | raised
S0 many times but there has been no reply to
it. All that is said is that the teachers should be
impartial. In the old system the examiner did
not know the examinee and therefore he could
be impartial, he could be objective. Therefore,
Sir, we have to find some via media. | do not
suggest that you change it completely. There
are advantages as also disadvantages.
Therefore this is one point that needs some
consideration.

The second point is that in this semester and
trimester system the students are removed in
the second year and the third year from the
university. Where are they to go ? They are
not asked to reappear in the examination.
Sometimes if a student falls ill, it proves a
hardship on him. Then he will have to start
afresh. Therefore, Sir, | would request the
Government to find a synthesis of both the
systems we should net say that the old system
was completely wrong and the new system is
completely right. We should also not say that
it is the only system that will survive in our
country.

ITHE VICE-CHAIRMAN, (SHRI AKBAR ALI
KHAN in the Chair].

Now the second point about research is
that it is that the research work is there in
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the universities. They have done some useful
research. But may | draw the attention of the
Minister to this that we in India are
concentrating more on fundamental research ?
Enough fundamental research has been done in
the world and | would be contented if we take
to adaptation. If we take the fundamental
research which has already been done in the
world and adapt it, so that we can adapt it in
our country and take advantage of it. Let us
adapt this typ, of research for some time. Let
the fundamental research be there to a certain
extent, but it should not take the entire energies
and the entire personnel of ours. If the research
work that has been done in the world is
adapted and if we can derive some useful
results out of it, our country can be benefited
by it. Now there needs to be co-ordination in
the research work. Our resources are very few
and the man-power is also limited. Therefore |
would request that the research work should be
co-ordinated on an, all-India basis. It is beyond
the States to do it therefore, on an all-India
basis the Central Government should take it up
so that the research work could be divided
between the different research centres. And
every university is not doing every kind of
research work. Then there is another point
which the research work requires. Let the
problems be given by the farmers. The farmers
have their problems but the university is not in
touch with the farmers. So it should not be
only research in the air, or the research as the
professors want it to be. The research should
be for the problems and on the problems that
the farmers place before them, for the diffi-
culties that they have to face. Jf that two way
traffic goes on, and along with the extension if
the problems of the farmers are also brought to
the notice of the universities, this would yield
better results so far as the research work is
concerned. One thing more about the research.
The universities want that the entire research
should be controlled by them. The university
research centres are new. The officers there are
new. The old research centres have got
experienced research officers. But the
universities want that the whole research
should be controlled by them. There is some
contradiction in it because the old research
centres have got highly  experienced  and
old  research
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officers, and they cannot be controlled by the
university and by the junior officers which
the university has got.

So far as the extension work is concerned, the
agricultural universities want and claim that
the entire extension work should be entrusted
to them. What is this Agriculture Department
? It is mainly extension work, and if the
universities want to control all extension
work, what is the Agriculture Department
going to do ? Therefore we have to be verv
careful. The Universities are not responsible
to the electorate. They are not responsible to
the Legislature, and if there are any problems
that the Members of tlie Legislature want to
raise, then the universities will not come and
answer. Therefore, to hand over the entire
extension work to the universities, which the
universities want to have, is not advisable.
You cannot give it to them. So it has to be
cautiously proceeded with, and if the
universities want to take over all the extension
work, I am of the opinion should not be
conceded. If at all it ha? to be done in any
case, it has to be done very carefully.

Sir, therefore | suggest that it is high time
now that we should have a full enquiry into
both the systems, the old system and the new,
and find nut what is good in the old system
and what is good in the new system and what
has to be rejected in both, and have a
synthesis of both. This has to be done because
the atmosphere today in the Universities is
such that whatever is there in the new system
is good and whatever is there in the old
system is bad. This approach has to be
changed. We must have a synthesis of both
the things. This in short is my submission
regarding the universities.

One word more and | have done, and that
is about the management of the universities.
Personally 1 am of th, opinion that the
Chairman and the Vice-Chancellor should be
different persons because of so many reasons.
I need not go into the details because it is
primarily the concern of the States, but if they
are two different persons, the university will
work better.

SHRI ANNASAHEB SHINDE : | hope
the hon. Member welcomes the Bill.
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SHRI MOHAN LAL GAUTAM : Oh !
Certainly | support the Bill. There is no other
alternative for me.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Mr. Dahyabhai Patel.

SHRI DAHYABHAI V. PATEL (Gujarat) :
Mr. Vice-Chairman, Sir, | have not been able
to follow very clearly the reasons given by the
hon. Minister why these two universities are
being formed in-place of one. If 1 understand
aright, it is just because the two
Administrations are now separate. Their
language is similar, and simply because there
are two States now, is it necessary to bifurcate
it ? | have not been able to follow tlie re.isons
very clearly.

SHRI ANNASAHEB SHINDE : | have no
objection if Maharashtra and Gujarat can
"nave one agricultural university.

SHRI DAHYABHAI V. PATEL : If the
Minister says that this is on a par with separate
universities for Gujarat and Maharashtra, | do
not know whether the analogy stands, because
there is the language problem also. Does the
language problem exist here also in such a
proportion or not, | am not clear. Therefore |
just pose the question. On the other hand, 1
want to say | am not against more universities
being formed. I am not in favour of a very
large university unit looking after a very large
area. We need to have more universities in this
country. When a university looks after a
smaller area and a smaller number of students,
it is able to do better justice to them than a
very large university with a very large number
o! students, thousands of students. And this
holds equally good for a poor country and a
developing country like ours as also for the
well-developed countries. Even in the United
States | have had the opportunity of looking at
some of their very large universities and some
of their smaller universities, and on the whole,
by and large, the feeling is that better
education, better attention, to individual
student is given ia the smaller universities.
Belter attention to subjects also is possible
where subjects are specialised.

Sir, I am in agreement with some of the
remarks of the previous speaker. We
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need to change our outlook on education. |
am not sure whether it has all come. |
remember, during the time of the first
Congress Ministry, Mr. Moiarji Desai, then
Minister, went to the Agricultural College at
Poona and there he saw that the students and
professors were moving about in tennis
shoes. And naturally he reprimanded them
and said, "In an agricultural college, where
one has to go to the field and see whether the
fields are ploughed or not, how is it possible
for one to move about in tennis shoes ?" That
is the type of outlook, a radical change in
outlook, that is necessary. | do not know
whether it has come. It is long way back |
am talking of. But has it come ? | am not
sure that that change in outlook has come. If
the hon. Minister knows about it, | shall be
very happy to know it from him.

One of the reasons why | got up to speak
today is to point out the example of a
university, a rural university, built by one
man out of his devotion and with the co-
operation of the people of that area, with
hardly any support from Government. | am
very sorry,—the House must have read, and
many would share my feelings—that the
man who founded that university, Mr.
Bhailalbhai Patel, expired only yesterday. |
would like to pay my tributes to him and to
his work, and all those who have been to
Anand will, I am sure, join me in this. It is
an example of outstanding service of a man
who, in his retired life, gave something to
the country which is so useful and for which
he did not take anything himself. He asked
the people of Khera district to give him land,
and he promised to give them a university
and one-third of their land back in a built-up
university township, which he accomplished
within a period of less than twenty years. He
began to run the university in twelve years
from the day he started getting the land. Sir,
is that not the way in which universities in
this country should be managed ?

THE VICE-CHAIRMAN(SHRI
AKBAR ALI KHAN) : Quite right.

SHRI DAHYABHAI V. PATEL : Cir-
cumstances were favourable there. There
was the College of Agriculture, there was
the College of Animal Husbandry and all
these units have been combined. Sir, the
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air is full of talk of socialism. | would like the
people who are very anxious about socialism
to go and have a look there and see how things
are being done. There is less talk and more
work. Mr. Tribho-vandas Patel who sits here
and his colleague Mr. Kurian who runs the
dairy put five lakhs of rupees every day into
the hands of the poor agriculturists of that area,
agriculturists who keep one buffalo, two buffa-
loes, three buffaloes. Thes, agriculturists of
that district get five lakhs of rupees every day
morning. Their cattle are looked after by the
dairy. | wish mo$e agricultural, universities in
this countiy would look to that aspect of it,
instead of trying to copy what is being done in
other countries and | do not know with what
result even, after so many years. We neejj
quick results in this country: we need lefts talk,
more work aiid quick results and here is an
outstanding example which | woiild request
the Minister for Agriculture to commend to all
the universities functioning in our country.
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DR. K. RAMIAH (Nominated) : Mr. Vice-
Chairman, Sir, we are not discussing now
whether (here is necessity for agricultural
universities or not. During the last many years
there have been severaL committees which
have examined the agricultural education
existing in the countiy and how it could be
modified and improved. As a result ot these
deliberations a decision was taken to establish
agricultural  universities where research,
education and extension education could all be
fully coordinated, so that a new agricultural
graduate coming out of these agricultural
universities would be much better off in his
dealings with the farmers when he goes out
into the countryside. It was also accepted that
each State should have an agricultural
university of its own. We are now discussing
the separation of one of the existing
universities into two because the original State
has become two. Therefore, the university is
being separated to cater to the new State of
Haryana which has been formed. It is L.eky
that the Agricultural University at Ludhiana
could develop two important campuses, one at
Ludhiana and another at Hissar, so that the
problem has become somewhat easier. One of
the campuses could be developed into a full-
fledged university which the new State of
Haryana could utilise.

Now, there are about eight Agricultural
Universities established so far in the country
and judging from their work or from the
results which we see. the Punjab Agricultural
University or the Ludhiana University comes
almost on top. We are talking of the
agricultural revolution, the green revolution
and sc many things. Punjab leads in the
development of agriculture in the last few
years and in adopting new technology. | could
certainly say that the Ludhiana University has
had a large share in the development of this
new technology in Punjab. What Punjab has
been able to accomplish | am sure the new
State of Haryana can also do.

[THE VICE-CHMRMVN (SHRI RAM NIwAS
MIRDHV) in the Chair].

There was some doubt, because these
universities are modelled on the American
pattern, whether they are really suitable for
cur conditions. As one who has been asso-
ciated with one of these universities for
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some years | cansay that so far asthe
American system is concerned, it
is oniy the full co-ordination
which has done all the good to the country,
i.e., co-ordination of research, education
and extension education and also in the
method and course of study.  One of my
colleagues on the other side was mentioning
the trimester system and  asked whether
it is at all desirable. In regard to any
new change that is introduced, (here is always
resistence to accepting il. | know-it and |
am familiar with the type of students
and how they resist any new pattern, but
ultimately they have all found that the new
system had worked out much better, to their
benefit. Unlike in the previous type
of examination, the boy has to get
himself prepared and work almost every day.
so that there is an examination  almost
every week or every tendays. He has
to get himself prepared for the examination,
whereas under  the  old system the boy
practically neglects his studies at first and
then sits late at night for about a couple of
months during which period he tries tc
mug up whatever he can. Then he sits
for the examination which he may or may
not pass. Under the new American system
he has to work all through Ihe year. He has
to be vigilant in hearing the lecturers and he
cannot afford to cut classes as he has been
doing previously.  Therefore. | definitely
say, that the new system of education, as
adopted in these agricultural universities,
has done considerable good to the
students.

Now, there was the question as to whether
the agricultural university is in keeping with
our land policy and whether it caters also to
the poorer sections of the society and
whether the boys are able to take up higher
education in the universities. | can just
mention that in the case of the Coimbatore
Agricultural College—it is not yet a
university—if you visit that college, you will
find that at present a large part of the
teaching staff is from their ranks. They are
sons of the soil and sons of the small farmers
round about the Agricultural College. Even if
there should be any particular difficulty in a
particular area, the method which Orissa
State is adopting even be followed. Nearly
sixty per cent of the boys in each class are
given scholarships and interest-free loans.
They
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get about 70 to 80 per cent of their expenses
met, including the school fees, and they
repay it after they get employment in small
instalments. This is a good proposition or
suggestion which you can adopt where you
feel doubtful whether the lower strata of
society could take up higher education in the
universities. 1 know that the agricultural
graduates coming out of these universities
have done better, some of them, as farmers
independently. If you have irrigated land—
and Haryana is going to have a large area
under irrigation—ten acres of land should be
able to support a graduate very comfortably
allth3 p. m.

When it is accepted that in the”c new
universities education, research and exten-
sion education are all co-ordinated, by
research we do not mean fundamental or
basic research. Unlike in pure Sciences,
Mathematics, Physics or Chemistry, there is
very little difference between applied
research and basic research so far as agri-
culture is concerned. What may be con-
sidered an item of basic research today will
tomorrow become applied research so far as
agriculture is concerned. So far as | know,
excepting possibly the Institute at Pusa in
Delhi, most of the research in the Agricultural
Universities and Agrici Colleges is of an
applied nature which can be immediately
taken to the notice of the farmers for their
own benefit. I do not think we should at this
stage think of applied research nnd that
universities should deal with only applied
research and so on.

I am also not a believer in thinking that
there is research which is old or research
which is new. Any research must have a
bearing on the problems which the farmer is
meeting with, that is. there is nothing old or
new. Everything is new and because in the
new system these graduates get the training
in agricultural education also, when they go
out to be ths farmers, they are able to realise
their problem and bring those problems back
to the laboratories. They on the whole have
proved much better than the agricultural
graduates of the earlier days who were cm-
ployed in extension work. They had to learn
everything, but in the new universities the
education itself includes as part of their
curriculum how to deal  with
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farmers, how to face their problems, how to
get the help of the laboratories to solve those
problems, etc. Now when ihe universities are
dealing with extension education, it does not
mean that they take charge of extension in the
whole State. It is only the extension education
that is taught, and the people working from the
universities in the several centres deal with
only technical subjects. Actually the extension
work will continue to be in the hands, so far as
I understand or realise, the main part of it will
still be in the .'hands of the local Agriculture
Depart-* ment, and any success of extension
activities in the State must come about by a
full co-ordination between the research people
who are working as technical or subject-matter
specialists and the actual agricultural
extension officers who work in these districts.

I am sure 'hat it has been possible for some
of the new universities to venture on a large
scheme of buildings, laboratories, student
dormitories, and so on. It is a question for the
new Haryana State whether it should go out to
a very large extent on this aim. But we do
want equipment, we do want laboratories.
Whether we cannot manage with simpler
things than what we have at present is a point
worthy of consideration, so that the ordinary
farmer, the small farmer would not be
frightened of the big buildings and say, "Oh.
this is not for us, we cannot get any help
there".

Thank you.

SHRI PRANAB KUMAR MUKHERJEE
(West Bengal) : Mr. Vice-Chairman. | rise to
say a few words on the Punjab and Haryana
Agricultural Universities Bill, 1970. At the
very outset, it has been stated in the Bill :
"Whereas, for the development of agriculture
in the States of Haryana and Punjab, it is
expedient to provide for the establishment of
two independent Agricultural Universities in
place of the Punjab Agricultural University"
constituted by law. | fail to understand why
two universities are going to be established in
place of one as soon as the State is divided
into twoi administrative and political units.
Regarding the establishment of so many
universities the Univer-
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sity Grants Commission has made a clear and
categorical observation, and e\ . Education
Commission's Report deals with this matter
and they also discourse: the establishment
of a number of universities. But each year
whenever we discuss  the report of lhe
University — Grants Commission Or on
diil'erent occasions, we find that the number
of universities is inc day by day. Perhaps
more politic, siderations are given to the
establishment of  new universities  than
academic and other considerations.
Secondly, it seems an anathema to me that the
establishment of a university and the Bill
relating to that

ST AF(TA (M) AT TEA A o2
SRR v e G
SHRI PRANAB KUMAR MUKHERJEE :
I cannot understand your language. | cannot
rep’;; to you because | cannot underhand your
language. It is convenient for me m t to reply
to you.

:dly, 1 do not find any reaso; the Food
Minister is bringing a Bill to establish a
university. It may be said that as the university
is an agricultural university, so the Food
Minister is the competent person to bring the
Agricultural University Bill. 1 do not think that
education be divided in  watertight
compartments like that. There should be de-
categorisation of education. All sorts cf
education, whether it is technical education or
it is medical education or it is agricultural
education, should be brought under the
Education Ministry, and they should not be d
and parcelled out between different Ministries.
I would request the Minister to consider this
point because agricultural university does not
mean agricultural production. It means
something else. It means imparling education
and spe. tion on agricultural science. Here also
I find in this Bill that certain other provisions
are made than for agricultural education. Oiher
types cf education can be given, can be
imparted in both these universities. This thing
should be stopped. We have our experiences in
certain agricultural universities. Specially
regarding one university | should refer here,
that is, the Kalyani Agricultural University.
Originally it  was meant for
imparting
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education on agricultural science and other
allied sciences. After some time the uni-
authorities began to impart education on
general sciences and certain other allied
subjects. Soon complications grew up as to
whether it should be an agiicul-university or it
should be a general university. A specialised
university for imparting special education on
particular subjects should not be mixed up
with other subjects. That is my contention
because there is no need for duplication of
work.

My third contention is this, and with which |
started. | do not encourage the establishment
of a number of universities, because each year
when We discuss the of the University Grants
Commission we find that almost all premier
uni-veisities of the country are suffering from
financial stringency. In West Bengal there are
six universities and not a single one of ihem,
except the Visva-Bharati University which is
sponsored by the Government of India and
which is financed by the Government of India,
is financially self-supporting. Naturally there
is discontent. It is not a problem of how many
univer-we can establish in our country. It is a
problem of how we can run those universities,
how we can manage those universities and it
is obvious that when a university suffers from
financial stringency. it is not ponsible on the
part of the university authorities to manage or
run it properly. While speaking on this Bill, |
must request the Minister to tak, these points
in his view.

My last contention is about ths composition
of the Boards of the Universities. It has been
provided in the Bill that almost all officials
will fill the Board of the University. This is
also a debatable subject. Nowadays when we
are thinking of bringing the teachers and
students in the management of the
universities, the Bill has provided for the
management to be enti usted to officials or
persons nominated by officials. It would solve
no problem rather, it would g-eate further
problems. A day may come when this House
will have to discuss the problem of student
unrest in Haryana or Punjab Agricultural
University. Now. it has been clearly

[RAJYA SABHA] Agricultural Universities 84

Bill, 1970

established—and educationists have recog-
nised the fact—that until and unless the
teachers and the students are associated with
the management of the universities, discipline
and order in the academic arena cannot be
maintained. | would like to request the hon.
Minister to make such a provision so that the
universities give ae to the teachers and the
students.

With these words, | conclude.

SHRI KRISHAN KANT (Haryana) : Sir. |
welcome this Bill in the sense that it will do
justice both to Haryana and to Punjab in
having their separate universities when the
two States hav, been created. It has been felt
that since the two States have been created, for
the full [growth of agricultural education in
Haryana, its connection with the Punjab
Agricultural University should be severed.
And so many times there has been tension.
And it is good that the Government of India
has brought forward this Bill after the two
State Legislatures have passed this Bill.

I do not know whelher any useful purpose
will be served by speaking on the various
clauses of the Bill, because the Government of
India and the Ministry of Food and
Agriculture seem to be hand-bound by the
advice or by the legislation, passed by the
Punjab and the Haryana Legislative
Assemblies. But still | thought that it would be
proper to bring out some of the points that
have been provided and to give my opinion on
them, because that might be useful for them to
get in touch with these two universities and
some modification can be brought about.
Ultimately, the responsibility of the Central
Government cannot be less because
coordination and maintenance of standards in
the agricultural universities will continue to
remain the bother and headache of the
Government of India, because agricultural
universities in the various States will certainly
come to the Central Government for grant, for
aid and for advice, and it will be necessary
that all these points should be mentioned. This
would be useful not only to these two
universities, but for agricultural education as a
whole in the country.
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I would not like to deal with the academic
points which Dr. Ramiah has raised because
they deal particularly with the piesent
situation as it obtains. | would only refer to
some of the points which arc mentioned in
this Bill.

Firstly, I would like to refer to lhe com-
position of the Board. About the Vice-
Chancellor, it has been mentioned that the first
Vice-Chancellor is going to be appointed by
the Government of Haryana and the
Government of Punjab. It is rather strange that
while the term, of the office of the Vice-
Chancellor is four years, the term of the Board
is three years. Then there is a provision that a
particular Vice-Chancellor can be appointed
again. A Vice-Chancellor who is once
appointed will continue to have the privilege
and may have a voice in (he selection of the
members of the Board for the next term also.
The whole thing can be so managed that the
Vice-Chancellor may continue for ihe next
term also. So the period of service of the Vice-
Chancellor and that of the Board should have
been coterminous and then, this mischief
could have been avoided. Clause 15 says that
the term of the Vice-Chancellor shall be four
years and that he shall be eligible for
reappointment In clause 13(5). it is said that
the term of office of the members of the
Board, other than the official members, shall
be three years. So. this seems to me somewhat
contradictory and | do not know why this has
been done. This is a point which I think the
Government of India can certainly point out
to the Governments of Haryana and Punjab
and the discrepancy can be removed so that
the Vice-Chancellor cannot hav, the vested
interest and the power to prolong his own life.
And there is no limit here, whether he can
continue for two terms or more. Tn the other
universities of India, a Vice-Chancellor cannot
continue for more than two terms. There
should be some restriction on these two
universities as well that the term of the Vice-
Chancellor shall not continue for more than
two terms. It would have b2en better if it were
only one term and not two terms.

Another point is this. There is a craze in
this country to appoint Vice-Chancellors
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who are ex-servicemen—not military ser-
vicemen put people who have been secretaries
of the departments, Directors of Education or
Directors of Agriculture. This
bureaucratisation puts the whole educational
system in a very bad shape. One of the reasons
is this that when tho:e people who are running
the administration in a bureaucratic manner go
to the field of education, they instil a spirit of
bureaucracy, not a spirit of adventure or a
spirit of imagination or a spirit of challenge, in
the students who want to achieve something
high in life. The whole system that has taken
place in this country is the bureacratising
system. Sir, you must be knowing that in the
last two years we have seen that
Commissioners are appointed in the Allahabad
University and in the Kanpur University. That
is a trend which is very dangerous for educa-
tion in India, especially for these agricultural
universities. Agriculture is not merely an
educational thing. It is meant to increase the
productivity of land. The Green Revolution
that has been brought about is not because
bureaucrats were put in charge of them but
because agricultural scientists were put in
charge of them. And wherever the bureaucrats
have gone, they have brought about chaos
because they go about in a routine way. The
same is the case with the public sector
undertakings. This trend must be stopped at
the earliest possible time. An ex-politician also
should not be appointed Vice-Chancellor,
though | do not agree with the policy that ali
politicians can not be appointed. There is the
example of Acharya Narendra Dev. But
Acharya Narendra Dev was committed to
education, he had involvement in the field of
education, in the growth of education. He
himself was a literary man. Men like him can
surely be appointed. But it should not be the
playground for retired politicians, for retired
Ministers or for retired officials. This is a
danger that must be avoided.

Mr. Vice-Chairman, the whole position
seems to me in this way that these universities
have become the handmaids of the
Government. Clause 13 says—

"(a) the Vice-Chancellor;

(b) the Chief Secretary to the Govern-
ment of the State of Haryana;
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(c) the Secretaries to th, Government of
the State of Haryana in the Departments
of—

"(i) Agriculture;
(if) Finance; and
(iif) Community Development.”

It means four officials. It is mentioned

in clause (d)—

"persons, not being officials, appointed
hy the Government of the State of Haryana
from amongst the following categories of
persons, namely :—"

Sir. these appointments are to be done by the
Government; it may be the Government of
Haryana or the Government of Punjab. The
whole power is in the hands of fhe
Government. In the Punjab Univei is ihe
Chancellor who nominates the members. He
takes the advice of the Government, the
educational institutions and other nic spheres
and then nomintes the members. So, the
academic character of the institutions is
maintained. But what we find here is that the
whole thing is going *.0 be the handmaid of
ihe bureaucrats and the Government. So, my
feeling is that the whole thing that is being
done will completely spoil the whole
atmosphere. And it is a very derogatory step
that has been taken. | do not know whether
anybody pointed out this matter or not. You
will remember, Sir—when the Bill for the
amendment of the University Grants Com-
mission Act came up in this House, | had to
oppose that Government Bill and vote against
it only because in the composition of the
University Grants Commission, officials were
being brought. Officials were getting a
predominant position. Bureaucracy was there.
I gave a danger signal to Dr. Sen and said that
it was one of the blackest Acts for an
educationists like him.

1 think thy> whole composition of the
Agricultural University, whether of Punjab or
of Haryana, that is being brought about in this
Bill is going to be the handmaid of
bureaucracy. They will appoint only such
persons as are subordinate to them, who
please them, who flatter them. In
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this way, education will not remain education,
but it will become a handmaid of all the
bureaucrats not ministers, for giving posts. It
is a strange composition. It is all right when
you appoint a person with the background of
agriculture, with a certain amount of
agricultural education. That is all right. Who
has to decide it ? Why should the Government
and the Government alone decide it ? Let
some academic body decide it. Let the
Governor decide because he is a person who
can be considered an independent persun. An
amendment has been given by my colleague,
Mr. Neki Ram. That is a very valuable amend-
ment. | do not know what the indu lists and
businessmen have to do with agriculture. Of
course, we know thai days agriculture is
income-tax free, and the Birlas and others
want to have join; companies. They are
entering the field of agriculture also. So
tomorrow you will appoint Mr. G. D. Birla as
one of the Vice-Chancellors of the Agriculture
Universities. He is bold and has managerial
experience. He wiH run the agriculture as a
joint stock company and avoid all the income-
tax on the black money from his industry. He
will put all his money in agriculture and use
these Universities for this purpose. Therefore,
Sir, it is a very good amendment that my
friend, Mr. Neki Ram. has given. | do not
know whelher the Government will accept this
amendment, not to have industrialists and
businessmen. It is ridiculous, it is really funny
how these businessmen and indus! will be
doing agriculture.

You know. Sir. there is a saying "Kheti
khasma seti". Persons who stay there and
work there alone could be successful. The
businessmen has to be in Calcutta, Bombay or
Deihi and he will be managing his joint stock
company of agriculture. This is simply funny.
And who is responsible for it ? This
Government, who is wedded to the green
revolution, who wants land to go to the tiller,
who is propagate land reform, who wants that
the whole reorientation of agricultural
management should change. Therefore, this
Bill, I think, is a very derogatory Bill in the
sense that it will subdue the whole
independence and academic character of the
Universities.



89 Haryana and Punjab

Mr.  Vice-Chairman, Sir, the academic |
institutions must be free from the political Al
as bureaucratic interference. There lowering
of standards in our institutions only because
of this interference. ] do not know whether
the hon'ble Minister can do something in this
matter or not if he brings this to the notice of

the Government oi  India. I wonder
whether even the Cabinet can change
this  Bill at this late stage or not.

Therefore, it will be better if you could hold
over this Bill, discuss it with the two
Governments, change the whole
composition of the board of management
of these Agricultural Universities: otherwise
they will become bureaucratic Universities
and not Universities of ion. Universities
which will turn out people with
determination. Mr. Vice-Chairman, that is
what is required.

Mr. Vice-Chairman, why should these i
Universities produce bureaucrats ? After | all
these agricultural graduates and engi- |

want jobs. They are only after jobs
because it is these bureaucrats who are their
ideal. If these graduates had enterprise,

ive and imagination, why should they

or jobs? Certainly, it is a challenge to
them. They can form co-operatives. They can
form consultancy organisations round-about
agriculture and held agriculture in different
fields. Suppose there are five

tltural engineers in ten villages. Form a
consultancy and take up ths challenge. They
can change the whole face of agriculture in
these ten villages. That is what is required.
But how can you change the face of

agriculture when you are inspired by
bureaucrats ? Therefore, this is very
derogatory.

Mr. Vice-Chairman, Sir, | know you are a
very practical man. And if you were to speak
I know you would be speaking in support of
this thing, that it must be changed. It is very
derogatory, uneduca-tional and unacademic
the way the whole thing has been done. So |
do not know whether the Minister even at this
late stage can save education from being
bureaucra-tised and from going into the
hands of those people who have no
commitment either to agriculture or to the
development of education, or involvement
with education because the Vice-Chancellor
has to be selected
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by these very people. Of course, all these
handmaids are to be appointed by the
Government. Who is going to oppose it?

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) . Officers may be
necessary but there is not a single academic
person in the Board.

SHRI KRISHAN KANT : That is what |
am saying, Mr. Vice-Chairman. Here it says

"One from amongst persons who are, in
the opinion of that Government, eminent
agricultural scientists with a background of
agricultural lesearch or education;”

This is how it is going to function. This thing
should be completely taken out of the purview
of the Government. It must remain in the
hands of academicians, persons who are
involved in education. | do not know what was
the earlier provision in the Punjab Agricultural
University Act. But this is a \ery derogatory,
very harmful, very unethical provision from
the point of an agricultural organisation. It is
going to harm education as a whole. This will
become a model in the hands of other States
and Agricultural Universities. And, you know,
Sir. the whole agricultural education of this
country will go down. Therefore. Mr. Vice-
Chairman. | do not know if Mr. Shinde can
even at this iate stage save these Agricultural
Universities from going into the hands of
bureaucrats and unacademic people.

Mr. Vice-Chairman, Sir, besides this | do
not want to touch much on other points. But
here | would like to speak on one or two
points more.

There is no such body like the University
Grants Commission in the field of Agricul-
tural Universities which can co-ordinate and
maintain and raise the standards. The
University Grants Commission, as at present
constituted, deals with certain types of
subjects. You know, Mr. Vice-Chairman, in
the Indian Institutes of Technology the
methodology is different. They sit separately
and discuss. But there is no such arrangement
for  the  Agricultural
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Universities for the people who are involved
in this. 1 would beseech that there should be
some such organisation like the University
Grants Commission for the Agricultural
Universities of India when we want a green
revolution, we want agriculture to change, we
want agriculture to become an industry in the
sense that it becomes productive and the
productivity increases. In the light of that it is
necessary that the standards should be
increased and it should be taken out of
bureaucratic hands. There should be a body
which would give grants, maintain standards,
co-ordinate the activities. In absence of co-
ordination the growth of their activities may
become haphazard.

Mr. Vice-Chairman, as far as Haryana is
concerned, it is a backward area. Haryana has
suffered. Even after the bifurcation of the
Punjab into two States, | suggested in this very
House that the Haryana State should be given
some more subsidy and giants because they
have suffered while it remained with the
Punjab. They have remained backward.
Haryana can be the granary of India. It can
supply food for quite a large population of this
country. It has got very good land. But we do
not have water. Bhakra has given something.
But then we are suffering. Even from the
waters of the Sutlej. Beas and Ravi we have
not got proper allocation. The Government has
not done anything. The areas bordering
Rajasthan are arid. So | suggest research being
done for dry farming and some more funds
should be given for the Haryana Agricultural
University so that it can specialise in it and
give something which would be useful for the
State and for the country. It is necessary for
this purpose that the Government of India
gives some special consideration to the
Haryana Agricultural University so that it can
really bring about something which the people
of the State have not been able to do because
they were tied down to the Punjab and could
not flower. | do not want to say anything more
on this subject. |1 would request the Minister to
touch these points while replying and see what
can be done even at this late stage.

Sir, 1 do not want to go into the question of
an Agricultural University for Himachal
Pradesh. When the Punjab and Haryana
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are getting their University. Himachal Pradesh
also wants its own University. But | want to
make one point. The present thinking is that
one  University consisting of many
departments may be formed. Why not add a
department of Agriculture ? The demand for a
Agricultural University in Himachal Pradesh
situated at Palampur, which has now been part
of Himachal Pradesh, is very genuine as these
areas feel that they have been neglected. They
feel that they have not been properly looked
after. This University should be located in
Palampur in the Kangra district which was a
part of Punjab. | hope at the time of the
formation of a separate university, Himachal
Pradesh will get a proper share from the
Punjab University and not lose their assets and
get liabilities in bifurcation as was done in the
case of Haryana. With these words, |
commend the Bill. Let us do something with
regard to the Vice-Chancellor and the Board.

g0 wiEwgrErT (faeedr)  swmareas
wEEY, ATH UF F A 9€ a1 fFea-
faermm aa ¥ & A7 ameg feafa §
9 97 FW 9wd gEr =@y fFogua
w8/ w fasm & gafs 9 faware
F fq o F=W A1 AW FTAT AT 77T
| w93 favafeams 97 3w
AT R WA 7 Tqri0T 0 2, Av
U g AW & A9 fzm-awi a7 fosar-
it & 99 % 927 331 2 f fae
TEIT F A #1990 97 72 2, famg-
fararrers @z w8 &, ¥ ST qfF 7 g
forqor o 77 721 3 A & siwam =T
a7 7@ £ A foar w1 =7 g7y
a1 2 | fore % @2 F 927 F w5 e
g AT I ATC FTOON K 9 AT A7
I AET | 9% UF AT AT ATE KT
foa ot Fo T T F R T | |
qUHAT §, IAH! AT FT ARG FIAT
T fag o ss@r Eh 1 I W
& gw afvafedt aa &, afaafafea
T &, gawr famr w7, fomr A
F7% EW AAME, TUH! FAG AT T

s oY
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UF WERHT AATF7 A1 FAT BEAIF
% faww 21 /i 7 3, afe 72 7999
F AAT WA EN, AT " Z1 A1 W
BrA AT 77 30 A1 fedt 7 Fet e
1 g T4 T qA 7Y, a3 A
qEl, GO AT TS AT A FIA A
TAET FEAAT FI AT ARG FOEG
T 793G AF | A A A9 92 2 °F
st 7% 57 a7 #1 smgeT 1 7@
2, 39H 77 "3g g 2 fF gw A4,
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FH1 2, faman q@ 39 1 o017 ona
g #iw foer oifedi o7

[EEEIECIER S C it Sl b1 L S CE )
FHA 2 |

arT ¥ oA 17 R oawrm e
T FA F FFT ZAIT qAq f393-
fagmas W =rfed, zafaa wArarfas
&, 7z fas Aar Wy | FU FAT K 39
fasafaarsa =1, Afgarar # fFrafaamg
F1, 29 AR 777 AFT TAAAT A7 ¥ 27
UE I7er F oAy AwAar 2 fF oamvr
i

T & ATL AT F AT T A A SHRI ANNASAHEB SHINDE : Doctor

fsad anfowael &1 weare 2——727 9% | saheb, your party in Haryana wanted this

forg arfeael ST R A TES a Foe separate university. What have you to say
[ - LOy L Gy 2

11 arfesel F A e 4 98 418
2, Imar faafaaai & ae | 21 o=
FEAT | T A A AfFATE

Al AT - FOEET AN A AZ
faez @Fe 9z w7 Z1 wE g giTE
FATZT |

2o ATE AFEIT ; A1THT 94 ATE
2 91 3% 1 F2, feit 357 2, are
FTE 1 47T TG WIAAT | qF AT AT
ATAT 2 AT FAT AT 419 F Are0 7=

Z, faug &1 wamw W@ o9z e
|

Ay

A1 & 7z fadsw Foaw =g g f+
w7 a9 favafaarag a7 @ £, 08 a6y
q AZ 419 gL 2T " fRT § oawr
aifzd F fawafazm Fa9 39
THTEAT F1 A9 421 2, §9 344 *
%a% 43 gU AFAI 1 AH T 2, 9
q=@ AN AT AW T T AT IAT
977 @ g | favafrre gagg #®
forar #1 woam T & o, a9 &

about it?

1o Wig Agrdic o I 2, Afaw
q 2 a1 3fer 7 A ¥ AT
Z | guTE 9TE W FEAT B, 39F AEA
¥ A1 A1 T a1 oAl z % foawr fa=me
FHAT FIAT TIAN, GE F T 97 4
Z/ ag Fga1 2 % 91 ZE 7w e
T 0F FT 2, wE A 2 fE g
agi A uw gfaafadt ZEr anfem
77 AA@ WA FN AT AT 21 N2 A7
TEH qar A&7 AfFT q@ FTAr A 7 5z
gfrafadt fasger 73 foem 47 2w,
AHTFT T HITA T7, FIF 2o 9THIT
F21 ¥ U2 zu Z, =AfAd AWAET A1
gfrafady a1 oF gEEET &5 577
& AT | 4T, 9q qg A4 A7 A=
faar s, adt g9 31 vt
FATTRE | A TR FHATHIA [Heaam g1r
oI FOA F (A AET 9EA OF WEEHAT
qr1, uF qrzfzez ar dsfas 9% 997
a1, qFT 97 AT FWA 131 TEA EW,

7o fmafaamai & it aga 39 | JERTOTATG TOHTHE FAT ER, AT
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[z arg wari7]
T2 TEAT AT | 7F 0| 7 2 A 7w
fa=re zafad swar fe, ;e gara
27 TAAT AEAH AR £ | FAA 0 F A,
I & fA3, aW FE-aE TErA
asA &g, 997 fAdTw o & 7 99
T g g3z Aifemas vz aam
F1 H A Z, q3T IX FAEA IW AT
aa=qraAt & o9fF o fEEwT 2T 2,
TAF] ATF AT ZH SATH 24 FT TAA
7

ZHTY AR 97, HH AW & (% AgA
m© fagmn 7 verEA ATy 7, A
T E | F Aear Argar B oafaarr
faafady 7 faaa faaet fasios 29 au
G =17 41 qfqafafedi F aaq F ars #r
zioamm gfaafadr o a9 & faad
foraat #1 s J25 9 A\ F AT
siforer FAEAT AT THET AT w0 fE
7 1 faoft fadmsi F1 A A1 0F
21T WA E | WET A A 94T &, Afrwwar
% famafagrg & ot 41 f57 faamr &
fazsir fagms 217 4, 77 /9A7 qUav a7
& 77 w77 v afzan feew & faam
z, 7z afwal 7 Az gAfaET £ €7
AT AR W AT FAq fF g A
w1 fgaft favras #91 AFF A7 AT
Frmmmvad ¥ fA, T aEas
=% ¥ fo7 77 ¥77 4 % srver aw A
faeit fadrqs s &7 1 o fae fe-
uH F AT § g A g 5 s
7 A1 mFE arn, faaE ST 77 0
TE AT, AZ ITHT AIATIF TG T 47
FALFT |, I AGATAT § TF FITAT
ST @2t 97 o gfaafadt § FT Fer
a1, AT FIT AGUFT § UF OFATS
TTTAT AT AT7 79 FZ ATAT AT GAT T
TF gAY A AE T E A% SAeET

M

y A
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| TR Ty g, 97 I W I S

THATE A9 FE ATAT | AR a7 ATAT AT
FIE AET g AFAT FAL ATAT | AT AZ AT
ToATEer gfeamo & &1 A1 & g
o 7 o omaewa 7 gw fa fadmsi
FT AATT 7, FT IAFT ATA fA=a7 & A1
FATE | T2 7 F1 F21 5, THHT O0F FTI0
17 AT F | wF 94 2, To faww o
or & fafeedt & famsr s san 2
oF A9 F A3 o7 uF A 9w EE F
A% 31 aafy R age ST & A7

o

SEAATATE *
S T TR I oA A7 AT

ot diEET | (I S3)
I AT AT Frfwe wfEw

i AFY TW : A1ET, AU ArEAT
Z | ;AT 7 FET AFT OF GEAT AT, A
aifzd I qFF FT AFAT 47 7T 52
FATET UIRAT TAT | ST ATTAT A9H

To WI§ AEET : HAL qiAT 9T @
ZAT § A1 {97 F g 07 F9q ¢ AT
SAFT T AAE &, 71 0% FE |

W& A qF 9T & 77 AAZ 0 F A
AW FUE AT K AT wEET T Amm
YT TAH WL AAAT Z1 AT I A,
TH AT H TZ T 9T I 168, ZT AT A
SHE TH 90 FW Awar &, fram &
IAF AT A1 aifEET qad zo g,
& foraa & za 720 wEAT At g,
ITH A A AT § 7 A7 qfrat q
SATAT #T AT e T foAr A 7% EE
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T qF T faar ar gad savar Atz
T fa= @9, & 78 S

6T ue Fo wiw (wew waw) : 7=y
AR G 79 UF £ AT 2

=To wiE wgriT : wfr AT w5
afew & 2z sran § & vw favew
agr o7 ¥ faur @ F faw s 2,
falr faarrr % it famwr @7 37 et
2, @ T A 9T O TG EFL A
forror Y7 s S Avow sAT AR |
N e favasii 4 9 a8t wenT
FLAA E, A IR @A ¢ A1 T AR
s Nt oF fafgg ward a9 2, a9
TG 39T 8, & o £ fr aedw
T AAT F | R e A fade
fadiear % Arg =TT FTET, A1 A7 W@
TRI WTTT § FHAT gATE ST | AT AT
fRdr a7z @ A1 & oft A9 g, 79
1 @Yo wo FAar & A A sHEAT
ZWRY & W A arwfea gAT 2 ) war
H@eT I A qA W™, AT FAT
f& 17 39% §6 T3 W qF TE A |

Wy A%t vw: gy fawfaem v
FATT 2 AT AT & AT A qATA &

3To WTE wEgrET : forw g F fawae.
faarerr @7 2, ¥ S9E AT § 9T9-
T AT FHT T § AT IAR AIAL TT
™, 730 37 q@ & fawfaaem 2@
g7
# @ud w47 ST R AZ AT ATEAT
fameT favm o &1 ¥ 39 A9
faardT & 9w w0 F1 Fofww ZET )

& 7 7z ¥ <@ o1 fF o T -
TE AT E, A1 T OREA & A 95 9T
MIERS/70

[1 APRIL 1970] Agricultural Universities 98

Bill, 1970
F1 TErifer v WY mma s 2
f & w2t 77 37 3 | W9 UF FT WA
Faar 2, a1 g W ag it Feard
o saFT 57 woiT 79 | T 0F veEee
T AT T 2, AT A wTCEiTET vawTE
2, IEAT AT AT E1 AT 2 | FTEAT
T, WIS 71, WA F7 4T AT 1 AR
fosrar Zar &, wrerefo fraar 2an 2,
rgteE a3 g, wfeede av uwl-
foroz seadr AT ET E oTwaAaw o
faeit vwayE w1 WY @A F fqo Az
FT fFar s 2 A1 W R F IR
TG AT AT AT | H FAT WERT AT
TLHTT * FE A A AT AGT A
|TY F2AT A8 § IF T T A Y %
e 3 oo 3 For F o aeT o
UFHIEH ARANT & €T F AW FTARE,
ITAT ANE T IA AW FT FGAT FLATT
21 @1 2 917 29 2 ¥ AST A
&T UF AAT 3 G 272 | AT AR AT
THHTT LT 27 AT 4 ATAvARaAr 2 |

& nz 771 A g 5 A o
quE 51 § | 27 A7 9= dF g, 9T
T 21 W & 49 7 10 69 g, e
TFT ST EAE & ET R AT F AT
2, Wifs T wEr 17 |rAr 7, TAEy 9w
¥ FECT A1 AT, F a8 U AT AL
awrT 4 v wfaw sEEm o 9w
wrRe 4w 7 faa Frew w1 daen fe
T 7 agi & wfeae @1 € an
¥ TE A1 2% 2w & fovm I owr @
& FT Faforw w0 A1 A ag far-
7 & e § frF oW ave A .
fegfa 2, 7z o= 3w F e o e
Fed @t fauy 2 fa aw o o &
fEaT I I £ AT 39w
AT AR TET Z |
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[=r wré wgrET]

wH A M T T ATy wE o En
s fawfazmes & g a1 faaiaaem
A T W &, a1 T aE & o A
faamerd] # uwwEd &Y W AT T
B WA ST FET AN FEw @
FY grT 0 AAW A1T T oA T
faoafrarerai & gua 7 «ff samer g
g &1 3T & | wfa wgEw, #§ aE
qrgar ff AR IH qra F1 aE W
% fo gart i AW a9 O
WIFATT SIEFAT 7 ST T I B
o ary &, 399 & e & ot &6 o
T QA T F AT AT AT A 8 |
SR |1 a8 & o W aTEr
qQU FIA & AT AR TG E, g4 qIA
A Y TB T FTO AHC TG £ A I
# area § w5 g g ) o oa-
TEH FT SH AL, T, G, A5 79 a4
7% uFHes fHar Strar 2, 399 gAT AW
®1 HIE G AL B S | AR ®
U ciice A B Gl Sl Eo
AT ¥ 919 ¥ 7% F FewH 4T
TOTH TTE F A9 &, T8 T
TFHERE EAT AT A | TH AGE & Wl
uFTEH g g, § fer e 898,
et FF= 8y & woTs ANT G 2 S IEE
qEF FT T4 TH UHIFT T F A9q
Fagt frgm s W& | @ a@
I uFaTE ZATE AW H A3 wa §, o
™ THT AW F IAC AT AT AW
T & ) R A 5w v A
A% e faam ST wifed, w=ifs o
favafaaraa & faF fafesw ooy, &
Tl T U @R A Y 53w
FUT | AT T UF TEAT 8 W shall be
buying glasses a* the cos' of our eye-sight.”
BW qUAT ST @<IE 9, Al AT A
HT ST AT IFT AT AR F
Rt mrwm A g &) waw &
FHTE ST 98 GH9S & ©9H -
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FOT T G9AE@E & ©7 F T wT@A
ATET SIS EET T §, TS WA &
gare 3w &7 fovar & fag faam, o,
g & gare & AR W aEew 2o
TR, U AN T & | T T
T @n @y gwar fager fefimi &+
gartaat & @ gorr arar | afew fres
faAt o 7z 9T dwnfrs @@ gq 9,
T AreferE 4 ST ST AT s
9% F& Hag faai & ATEeT T e
FT Wt e | SR war fF arw &
T dnifr 2, oY A18% T ATAEr AT
AT §, ITHT U AT 4 AT FHIT GF
EElE U Tl P e R e e A
q qFT AT &, AT AT IR AR T7
foar 8, S99 T g 9% i< | i
HHEATS F AN H, TIEE K qE0
T ) A7 F 4% e adanz
T A, I wEg STefemar uw
ugefs S & a7 97 S9% 9
TEAT & WY ST ITAW AET Y GHEATHT

@17 A5 F amw 96 8, 78t 9
FATEFET A4 & | AHIZIIT a8
Fgar & o g oo faan 7 anefy oy vy
W Eng | Wwmaawgad fy
T g9 37 2wl F w3 w7 ey
HTA TG F7 A1 F1 a6 F@AE, AT
ZH % w7 fawwar @i fewifed
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Fgar gf fraans 3 & e ron | fF o e g 7 it faeafen-

7z & & ot ama fra 2, ok o
qf &, fow fFaei & o g4 @
F1 wife &, it 7@ fem & wm awey
8, 7% frd & 7% 7wt 1 I g
qr FWEAT gAT 3 1 AfFw ardr qEw
TEi FEET A5 & AT FHE EAT & |
I TE F A wHg R | W
w9y (T F 4 7 30 1 ae g
T & 17 58 avg q fauwar v 0%
THET W W G TE F a9 THE I
sifer Ga & € 21 A W ST
q gATE B H WL S AT gHEng
dar g1 wE & 1 gElaw gATe AW A S
arfee s, o1 ford =@ 7 faw-
faaT=ra #, s 9 TH A W AT
FIAT g AT ag =AAr 48 & B e
§% fewii 7 unfa g€ 2, v sw vl &
AT |TE 26 e &, 39 JreAl w1 37T
FEH ATHT AL Q@A F AA(A, AL A
F dwa a1 3T aqfa F o s gw
e TEY T G, A G AT F
&7 T fag 780 #7 g9 & AT W
AR TR AT Ay Ao fwer | -
fmdagm fF wam waw s &
wgl 9% 47 favafaaey &= 98t 97 7
FT ST AN AT 5aF [0 H1§ F41ET
w fF &gt 9T 9 7 9Eas § q0
M8 & AT AT FAHT ITIT, IT67 39
A1% faarr &% &1 wifow a9 |

uitaae fard &gz & &
gt &, Stfew | wa wrar 2w dera
# 9T AAAYT FT OAFAALT FOAA
enrfiva gaAT 4T, @1 g /LS9 TAE K
gfr v wfq & fau oiwaaa
Fauaz ¥ fau oF aga w9 Ag
AT FTH F TATE T &7 a7 AT 47
qard % 9a faed & Wit ywfa 2€ &, 2w
AT wrersr & w17 €7 gE € | & S

AT TIA T AT G F, AT ag |
zfem § zfT % da & wfw ar awar
¢ @ =l ¥ wafg & fau a7 fawm-
fammam s @ &1 T A
gt %t wifzg & fau 737 avmEm 2
a1 4g gl & gw am w2, At
AT a8 § % arer gw oo favafaa-
a1 % fav WAz 7g a9 TE Fg a9
& | T uF wrew & S R e
e fag A o Frw o 7 T &
=0 faer & anfeardd & qwmme 2, 9 g
q FIA T F g | 2 faw F g @
qTE AATAT S, W T8 T THAT 2T,
ag a1€ ATH Aqorae aTed JHaaT W
TAE FEA | ATE A OG THAT G,
IHA ATTH AT ZNT AT TE BT
T =fed | 2wd g & g s
& =% §F2 9T 20, viEmed T faam &
fEr Samwiz & el W oW
st & sramar gae ai fram «@
&, 9t f& #ea & fou oiefar w2 o
g, W 9 AfHET 781 & | AW e
@y o A1 T 8 uF ofiae -
Fa=< arsfze 2 1 &7 @9 ¥ 09
E ST AT FT T F Al wro
Fgad wad @i o AT e
dred § w7 anifas wifem § AeEt
g | & 7z 7@ % awar g e e
grifaa woad g, St s e aT
IAT qEG ¢ | TW aG@ F AL g
ate av aifafesa G2 Fizy #1 9aw
FTEIT AT =7 T8 & 999 H&wa1 &1
THH T T AIE TN | AL AETCH
29 § TH AT 1 DI GT49v 8, A T
am it gatorgr feaf gy e &
T A A1 AT T WG T FE T E
AT 7 & AE w F v vz
g1 Ty urw geba feafr ag ¥
fe @ o7 frafeeat &y @0 & &,
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[sro wd mgr]
qEr FAET 9 g, 3EE ATC 7 agd
Fag dar 2T 21 zEE i fET 2,
fawrais, F9AIE W17 AT BT
ST Z0 | TEA A1 W AwE qE qen
AT A ATIT T AISTAA AT AT |
AL FT-FNA H AT §—

*Two from smongst persons who are |
progressive farmers or livesiock breeders |

having cxperience of scientific  farming

and  livestock  improvement,”™
ZaW (H7 & §—

“industrialists,
turers livestock breeders.”

AT T AT 3 g W@E |
ST A ATF-HHN FL AT TG, AT R
arar w1EAT g ams s fan s
Fawrr vl 7Y v & v oty 9rfaw
S AT FATE ATSC E ) U g AT
ST § AT T | AR ATAT | &1 FHAT
¢ ¥ 7z war <t g1, fama 2 a0
&1, T W Ag wEa g % 5 Iy freed
2 W7 5 ZUTE HORT Arfras g, o

A% 7%=, Ffadr Tamie § Gad
ganfz, zemfa 1 =9 @t A%

w1 fraaraEr oEsfas =1 a,
et g F 0 F O A AT areEr
g ST H T, TR G g g |
T § AEW F wvwre, w4 wer—-
ST FO Fe ST WY FF TE G
AWT &1 faume 41 T # |1 #¢ )
Haw a7 7 4g q1a ¢ i Freafeammer
AT Y. TN A Ag g A @ E
Gar Zrfom, fafesdt a9, 37 fafe=mi &
YEHET TE WA AT WA, IA4T AA-
wT &, offedt § At wwn =T 8
17 41 # 79 faen 77 ofone & &y
A qur ¥/ a1 F9 A T 9N | 5
faafrraal § greewfmr v i
Tae i & grEe 39 #7 a9,

businessmen, manufac- |
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TETEN TRl | STai TaTe /a7 gt
Tl &, ST ATIHT HaAT T F, WE
T AHT A T AT AR E |
THF G WEA 7 g F Fwror, far
& & 7 g F w70, qATAF AR A
afefaa @ &9 % Froor sAaT ATy dgAd
FHTCET AT 2, T8 a7 {95 gu smm
¥ AW AT S THEATO 2, T frarT o
fawafaaem & w2 #r wfzo, o=
A FT W FAFAT F7 | 127 9 FET
AT ZUUFATED FT FE AT T TL @
AT =9 &1 | favafaarem 7 97 @7y )
TS ST AR F, A AT AT S AT
43 &, frawi 7 =7 aw 7 fav 7% fay
21wz ¥ ¢ T EFTEAT 3E -
Eo 7t feamassie 771 #1 96T £, 9%
ArFTAET o 5 ATAT 2, A A wEe
7 qre7 foder T ga aa % 3wt e
AT gAr £ oA oA @ oA R oF
qraarfaat avd, @ fauafaaraay &
FAITAT & ATZ ATAA A AR TE AT FA
THEATAT T 9 & &1 TD FA &l )
TH ALE AT ATITEH FA 2 AT TH AR
FT 9A HOFT 7 | I WE & G
# o favafaamdi €1 s o1 FEm
FEATE |

oft wiraAg A (fazr) o wEee
qr Fa AT, G A1 gfenmn
F1 sEwEEr A EEn & ArtaE S
e stz duma gy favafameT &
AT F W | faaaw armg d@
FHFT HEH AT FIATE |

¥t FMo WAL ST T @A A
T8t |z fawre & a2, 4% e ar
agt &, uiE foamw 2, ¥ 07 avmar § 5
faroafaeraat &1 FgmT 99 | UF-UF
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g § s8-8 fqeafamrmy 3, afe s
8 0 wiqwr forrm & o fom st wrar
# @ fa foafaeray 757 & 1 390
qEh! AT AU, 77 AT F A
& A TR AT A 2 ody A e
gHE AWI A el WO § 1 FATL W
9% o o &, 7wt amE F agat
T gHy F | Afe 7 Afrw oo oA &
ag AdT 0 AN AT ) gAT qTE THT
arza 7% 7% ¢ fF o ars A58
frwma &, a1 AT § a7 S §, Fer
Fdie wATE | THfET w9 EE T 99E-
A F9 6 Fvaed { farar 1 9 oA
sarar F sarar g fvafaarar g9,
@1 gATE STHeY ATgd A1 THET AT
FEAT TMGY 4T a1 T T&l, G T
ity ¥ feafag &, 941 & | s=w 3w &
AFET A 80 f@ATa & o< @d anT 9rgq
# f& #fg & FvmT g1, e 33, @@
7E EFIE 1T AT AT-AT A & ATA-
OFTT B0 2, TR {7 TT g &l w1,
g A amawrs g WmEr § BW
awza £ B odE # A o wf
fawafaearan ga @@, sfamm &«
ge 91d | fER W agd 9Aer 59T &
ATz, FFT DT T T 916, 59 UG-
qfy &7 @A 41 a9 MiEaTHE #1 0E-
qrEail FA 7 gw A A e faar
s e 5 faam | i gt av adaey
i Wi &, safae faar feafemge &
TuAl T fam &7 AW wAr e )
GwTa & @0 @dt wrafiw adEm § A7
@ &, derame ot 3 &, gfam F
W FT @ & | o femTae A wagE
faer s, &1 3t o i faeafaee
AT AR 217 =To HEETT ST FT ST
W FAT AMZ0 | TAH AT AR
AT AT A7 AT 97 A, AZ FEA
I ST AEN £ 1 ZC OF N A
§-10 gfrafadl & w1 w@gewa 3 qar7
A &, F AT qHA E
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o W mgEiT ;. FEr il #
aa & fam 7 a7 s, #g 99w )

ot WAy A - TAEF =@ A
SATH | ST A i famafaar
o fer F7 ET, F G4T § A0 F
STAAT § 75-75 UFS | e 72l fagre
7 3% fEET G gET 2 W17 3E 75
UFE H UF ATEHT F GAG A AT AT
areaa grm, afew e feafaam @
AT AzH frrea €, 9 @3 @i a T
T A g w2 | ag e et
T Tt & ug g fefaeee a8,
AT & warar F e a9
fra e AT A Gar g 7, e
A T TG T TG FT B ¢, T90T
HHe @ & 91T T 291 4 faoras arr
AT, GT W AT FT IART TGTT HIAT
=few, w0+ 7 gt famamd 1 s g
ST 78T S0g § qr| FT A9 A1 TAH
FHIN I, TS H5FT 0 A4 HT
FT UHSHE 7, FOUFTA 1 F1 91 q o7
TE f Taw a2 gemiT a7 @ 2 At
w faay zam & fo fxfegafes o
AT, ST IR qeateqa g, 37 & |
Tga § gefeafaez &1 T a9
Ff G|l F7 g, At ag-ad wiaT
EAT g—a1E aver, fagan & avew
LT o & A T A A )
FAT-TTAR =T AT AT 2, 6 A
A AT, WAEET FT ATy 7
zfamn = fag amge 2 [
T K FA AN AR anmd g @
T, 99 gl & gart agr s
2 i § @@9 & ag 1 B
£ | S gAY e AT g, S TR
&, T, W, 49 & AT F7A T T
afz gy wm zfemfas 21
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[0 sivaaz arsi]

FEOET ST AN AR ST AT ATH A
gz =1 emavaswar 7gt | TR foaar
gar ¢ [ 9t mafeam g wfe & a=
foram SO | FEE &7 ST STEdn 2,
FYFHAT AEAT 2, OF § 21 2001, Tafan
o WEEIT A1 @ FAT AMMET | &)W
1 AT g4, g § it 'a

4 P.M,
A | AT A ATl R T 9EI
fermafaemem ga arfed | worsdw o
qar g, afwa @ gad anfgn | wd
gt # a1z a7 @w FfAatafear 9ad Z
YT AT &N TR ¢ i g &w A e
eI AT AT S (A A g
FATE 72T savRT & savar F faeafaarer
T AT IHT A FATETA FIET FAT
a4 17 7 =7 afafaiz @ #9932 i @
OAT F7 & &7 g0 A1 @at T AT
T A £, AT GETETT &1 qaT wdhd
& YT AL TT/ EAT WAAT FA FT
oFd & | AT TA e faare A |
TE & A1 T T T FIA F1 SA1A9A-
FAT & | § T06TC &1 39 @/ & faw
waroFATR aal g 6 a8 =@ aw A
fasrs @t € 1 2o a6 st AT
Furs 31, wofaq fa agizmazg &
0 & Fq uF qfaafadr a1z zfonn
# 3 g 11 afaatady #7 faatg aam-
v 1 gfemr wegT & AT adra
fam o =% fam doma 1 amge 2
# qzan =g g fa fow wwat & am
0 a3 ¥ T famafaar e F fan
QU AET 2, Ih aET FVE AT F fan
ATSHAT g1 AT £ 7 33 39 a+g F faoa-
faarera @1 12 uF AEY sa o faeg-
ey @ s a1 Iwfa &9 e
wal g § P A e w g o
o g sar (faere) - Fwmarsas
Sfr, AT S wure 3w F oy g
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& fauafaers  samar 2 ag afi
T ara 2, AfF sremr & 4r7 2 fw
aft @F 77 750 § £ a7g 1 afrafady
T EATTAT AZY ST TN E | AT ATwT
=7 | & fau g w=w R oag
T 718 =aear 79 6 g2 T § W
A7z A1 AfafrEr 1 #amAr & 9 |

[#ft Tuawafa diErdia g 1]

afem = fa=r & daa & swaafa
WERA, § uF AT wE FA AR
qEEl AT A T HAY § § FAT AEA
7z 9% ¢ fo st 9% oA off oiiweas
Fras 4 Ay FfzfadY @ 4, T
afqafafedi & waga @ far +39
4 | ag F A arq 2 fo T A A7
& T AT w7 gare fear @ R o
a%g & 5 oft st & 7 A9 O 19
affafael ¥ wragd ot 9 | df o
H HAT A5 ATA S 59 F1AEA T (A
¢ ag @z § fr o gfafedy ot samm
& faa 1 418 47 qAEE 3 aF A
a1 g fa St soaT wEheE & 98 "waE Al
T E1 SATAT & | FET v & o e
AN F G F Ay AT g IAG T A
fawet at forg &Y 2T & %9 W A
T4 &1 sy &1 favr 37 w2 & fwraa
F fag anfey wae S T

s o |ag gy - TE A A
FwE !

o g wwig o famEw gt g fE
AT TEN FIGT TE T AT F, AfwA 7
AT AT FF TEIE | T AE A AT A
FAN £, A GFA T gfAafadt
am| avg 11 gfrafadt & waeT o 12
g, aff1 o a7 o FpEET 2,
ST AT & FHE forwst § 98 AFL
A E | 7w T € gw A & A
IH ATE § WA | v tefeafhre
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F AFA e, AR 39 A1E T AT A
foeet &1 #r afsfafa g st 7
fermnfiaai 1 ) srer 3o 7 foaeit o afa-
afafent & o7 w9 § g0 avma 1 aEET
TRE | FE TS AL EA &, TR A
19 ot € o1 ag fe s=dt & f
faatfaai &, fowai & awam @
FTE gAA ATAT AET F, IAR0 qEEd
ATAT FTE &L & 91T O& @0 27 4faa-
fafedt & 7@ w@a st 3w fewwal &1
@ g% | = Jfmatad) 91 oF fauear
21 zafr afvafafa § fame dwn g,
fadiaz @ 2, @fem won Afamz g
e 7 fadide | 9g wm wafay fF
R difdifoaer ga sE, aefa-
famr w@ s, @iw 3aw FTOw gfa-
afady a7t 1 afagar &, a8 a2 g7 sy
1 &, AT FT T a7 7 A Al
amat =12y fF e F @ W &
ot afafafa & saer zad = #1 9
FL & sER foewt &1 S faen-
fadi &1 & | % guarn 9w § &
AFT F1 AUEATESGT GFE T FAT
v wwar & sfafafa mfve & oo
T 3@ a9 svawar F1 of fE aw
T afea & sfafafa © oiw wad
wrarew & sfafafa @ 1 afew oo
Afrafadt & saw 9 ndEeT & F-
fag @ & 9% s # wiE EEar
& gwr awmE e wwd g
e ST €, SWAv W e
T s, 1 wwEay § 6 arE # w=e
faw W 9T Twar £

Tl 4T ST &F9 A X wEAr |
ATET § 92 4% § i ell wErew & Aoy

zu #ay % ag o favafaaem 2 =
FTET @11 F1 2,100 619 %1 21 278 zfee-
aTedr A A fer € 0 S E, &
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AT oM da #, g Faa |
T feem & dre fase & ) ardsw
?, <o ATEe 8 &, WAT 8, 9T
g & g fawer & o w8 sama
ft ar &, GfF T F T A £ R
ot ¥ WafuT 39 o7 5 2, o
G FL qT 5w 2, A @l T Iw
9% @Y qEH AT T E | F A Ay
oY & Famar FrEar £ fr foaw 7 3o
& g g, IAH TS T ARIT @
et & fF o s fazre o g @Y
T ST &Y 9TAT| FET AT 54T @R A1 TET
IO GEAT &CH &1 AT, A0 Arie 8
o g T ST AT @ B TT |
1w A o 7E s T oaw
¥ g & f ot frnfat w7 9% A §
It e fear o % 1 F O o
FeAL TEGET § AT FT @I 4T ar
SER s E AN T I E Ta7 e
RIS & TEATC o] & G009 § |
I FAN & FAw AR A A,
foew 7 STl &1 9EL g | e
PNl & @%% aga g @
&1 & aTE & Ao § Iwl wEAr
YEAT ¥, T A€ & A W@ A9 E | AR
Y gFNT § | 9% awm ¥ fag
Tt frer o S 37 e E, S E
agt Ivwes T g | 98 o1 fo v
T FT 4, FAH e # ag ar @y
Nfeag M@ e & a8 a1
® Tum & fauw T awg & et
N &orm g ifaw | 47 sEE ger
& ag Fidy AT 2, a7 i gamE
& ag 7% foew &1 dardr 2, Svage

| fergeam & 7@ gar Fr 41 1 AW

gfiqor o ofmar & gar st 41w
7@ ¥ gg vl & | AT I da F o
Al

1Y @ § g Fgar AEar g
fegemm # sia ¥ fawvw ¥ v ga &
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[ a7 9F]
faama g aga w41 7 | oF far &
wIATg |wAT o & qu ' 91 fE fe-
= A e awdEzs aq 2 fr faad
T F FT TF AT A E, A I
WA F A TR @7 faan | A qw
WA g1 & f& 3w | o A gy A
arE AL & O WIS 9 AT F g |
foramr Y @ & I8 909 &7 & & &
# gAY graT 2 17 98 7= G e &
7 Uy "EE WEH £ | 4T A1E &

THHATZ AT EE | TR, fage |

A AL FrASIl | A4 7 ¥ g Frara
T ST FAT 2, A A1 aF I
I #rf wrwar 9 gar € ) 9% &9 @A
e A8t & fr fagre &1 faaa gwa
T W | wdt aw fer afrafad 7 @
@ & & A0 SN AL g4 (6 A1 fR|mwit
W SATHT 21 7% AT SGAAT TAE 1 SATAT
fWH | TH G9g AT AL A AG ATAGRIT
AT B 9T 2

drady 5 S o avavE 0 FEAT
AMGATE AR AT & fF o191 W F a3
i st wigeavw agued e v
ZA AT dlo THo TEo FOH TR
#§ @E waw fag qw A7 a
FTH F| AqE4T FEI ¢ dAg AT
9% g1 £ AT gl &1 e
ST arer gfatady ¥ et & 2 & famer
T3 . 48 ME-Ta | THHL FE E § | A-
Hrr Wt wEren Fea fF aw wfe w6
¥ & | afa ag adr # T F
71 wafed & 9@ O ST W
T8 & AT AT WA weea 7 fegram
ST W T aCE FTIE AH M FT GITT
2T faan 2, Py o dr el &
719 % % o 7 & 5w 19 6 9 | 39
ford & AT wrg & T St uaiEesT
F[ued AT dio wHo ¥E o & @R F
st f 3w & < awrT 9% Z, v
afe &1 gEawe far o, ST g
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o aar &7 T e sy, A1 Qo

favare & fr 3o % sva o7 241 § w0
BId 2, 399 6 TAEF! F1 A1 FHal
31 zafad § 9 omig wem f& @
AT AT AT § A Aq0zH AT
9% 20 g, SART FIH 3 ¥ ford 1§ A
FIE AT 48 T AMH 5 7 AT
el & 9% uF Wi A9 97 AR A
AT 39 & FIC 4 WIE a4 |

=t Igaaata
Firfsro |

EEEIRE TG

it QA AAT ¢ FA AT FT 7w
gadl o faum gag &, o aug
fsro

«{ Ivaanfa : @=er, a9 7 awg
arsr @ drford, 21 = e saEr &
EuEcl!

A NWE: AT F@ oA F
FgAT WA §, IUEAA WEITq, AT 7 ¢
& viveas & da § #fzw 71, ™
FT AT 937 WEF § | AT SRIA A=l
TEq F dfzer 1 FgEr I F A7 F)A-
a1 e far & 1 g o e A difew
feT F1 oY SFAwE gaT € 1 Swi
et f& arfefer @ @ vegdoe
¥ wfed & agr oo feurdie
FT FTH O | AfFT & SRl F@mEn
aTeEaT g % 27 9 & a7 § dW |
Hz9 F1a g vl fr =i e @ fome
¥ 7% gar & fo 9w andifefaae
T AV BT TH T § AT A
Fal @ umar &, 37 TOET ATSIfwfoae
TAGH (UT FAT EGT & | § AT AT
& AR O g9 @ 41 Gt S6 aqra
for o faq & srvee wivwsr & &% @
FIAE | aF A qar fF amE emei-
finforaer gq@w AT & FF@Ed § a98
TAQHINNT 9 217 & A7 a7 75 Afaw
g al IgiT v & aw 9 g e
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&7 77 #, 1 AATA TAAH A E 2, g, oo Avg a1 faw Fara # qwA

e & e T zagqaee 2@ 2 a8 adt | fwaa fn gfer 3 afae gaisesfaea

T 7 #1 e e smw Anfe ag afus &
a1, ST Wered, § FEAI IR | A aw geer 9 g w i & da 7

f& mram gfaar 4 (et 4fz7 2 38961 | 919 7 99 19 @wd ZiEd &
o foerd feem fegmam @ € sieford | 2 o7 a7 vg1 & 9% 99 dq9d ¥
W T FvaT g9 FTEAAT AUT Z1 I AW | G2 a1 WEd g, I ATWT &1 graeT
¥ wa aeffwfmge R A | oA e A I SRa A gl
AR TH AYE A1 SUAT ATET AT A1 #od & AT IAR ALE-a9E A1 A% ("
f6T am & 7T g9 FT ArEaNT 4 | F0r a1 gEed g | ¥ g« fRafad
G ATAT £ | § BET AV F A | # vAy &g gEee ¢ e st s
§ o a1, Al g4 *@r oS afew | fewe @ s smwe afee e e
apmeH g i fF Wz g, saq B- | % | SR ag aar £ fr 9 & s
W2 T Z AT AL AT @ aFTewaat | 7 wrfeitar e 20 afesr gnifes
F & TAHT Z9 G TG A1 FEl 0% AL | fwed § FA 9T F | A T 9=
ar 37 @ fagear @1 dvag 2025 | foea A 3@ aiEe E ad swfaa fEam
aq & e a9 7 sfomw @ fm qw | 2 e fEEEl @ W oFa a9
& w3 Az AT AT aw TN e | & fd A1 Ay 99 & 1 wnfEs
feam o &1 faam A ¢ gae W@l § afew a@r
£ o f riEt F A2aE itare 2, e
e & FgAT AR 7 ot | qm dwed 7, w9 o
afafadr A St et aram g, 5t M | FaedfRs o d o o o olifEE
el far sm, sadl swoaw@ | oy ffewts fw &, (oo g
A agrr foaw S S s oEe | a7 8, it B faa o af A e
A G A AR AT T | w7 gy § Ak wqwd B AT a7
T§F @ "l at a7 99 faw ' FT T OIS TS ATEA TE) 2 |
T AT THA WIS LT A1 AF 219
AT | A W AMH § qg A1 T S
TE & AT THIFETH GaH g AT
T SO T AT A A A AW | T 26w a ar weE o e
Fort @z fF faftes weg 9 | smme ) faEw & g F oigeats
7g o aman § a7 uw wew frA Qe | qngEme AT 41 9% wieeR a4
fereem & @ aw s & avfrgrer | 20 &1 o9y 3faw 59 & & afe
#l A faee & wwx fagy vimewm | F w0 A faew T S 2 SHEy 99 an
gfqafadt &1 faw qm gam S Am wh | wEw Fr o @) wad af iafiw
avg T fa= agf T ar | A1 § g AT F1 & & AT U e a1 faarfayey
Fgn wign F = faw & of wfasier | fgr s | a3 s o o faw
TSR A T AR A FT o0 | A7 T GrAAT g F @ vfmewe
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[ 57 qam]

Fa g gaa ot forr far g @ gy |

fFar s a% AT SEwr aEst & S
o

& W[ & |19 F 19T ATUE FEIAT
f& wrYe s&t ofr s oA &7 24
T ATET T EATH § &I | FFArE |

st #to wAo Hyw (fagrz) : swrar-
offr wgtaa, ag St fa=r grew & awA
AT F THAT F WA FE AT A FE,
Tg #are 0w § fafaar G2y 7 3w
3 | uF wiweaa afqafady o &
AT g 4T, | ATT-ATA ¥ A guhora
o1 @y uw @ qfafedy & &1 wnr
T F IR TP WA HOT FT I
At sadr & feafadt w fovar 37 s amw
7 Tl 7% o A AW, I AW
I waw F A Ay ¥ 1 W oA
A fo s et & A e gy
Ffrafadt a7t dr sreva & @ 9g g@d
afrafedt o Fw Y sl 9t g A
qRE § AT Afwa UHY a1 9 8 FL 0F
71 gfmafadt & &1 298 a1 a7 4
WH 98 TE AT E )

% A qa § ag H0 FEAr e
P fmmammramran g, @ in
T GEArd A G AT qET §
AR AW & @A-aET w1 JOFT T
AN AT AT qGAT a@ & @dy
FT FTH 99 771 ¢ af 99 F19 &7 fog
N F S9mWT WA, W g § few
A F A Sifed gEe wvay § g
=0 A g1 afrafedt sww g et
ot o 8, 8 sl <, P A
aragaa frar & =gi av&d T Fviram
o @, afew ag sz wfed v sw
foer & gz am &t wrf e A A
2, #u foer Zgm @ & v smar
) W FET AN UF  qT AT ATEAT
Z 1 FE T aTar o FTEr 2, sl Wy
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T2t o=wr & fres o ag v W
w=gl @it afFa Frer Y a9g 9
agt ure 04T gre g€ 2 ew e
# SFTA 93T EAT & | I WA H o4
f za ama Y fowma o o a1 39
¥ anfeae omd 1T 39 @0 A 9T FT
¥ g1 A A 9T gATE Sgrer ¥ Favs
fosat afra swar @ w7 4 g,
FJEET G0 AT AW FT FFAT T A
T Tl T & G HAH TET 2T
A & fowms saw ard afee
FAT A TW AT FT &S AY 9FE TE
zon fF Ty i o st e Sy A
@ € =W FAr &1 AR Al qE
graT & 1 zuE v fms 9e T ger
gfed 41, AT AoEE TET ZWAT
arfegd o @fww ag aig a@¥ g ard |

T faq & swgarg i s s o
THET § @0 #1  w@drd, ar SEr 6
THEATT ST AGT g, I 99 ARl
# ye q@ Few A1 FAEiacr av
foags a7 &v=v gmr Tifed | &7 SR
@ wer a1 Froer g wfgm afE g
g faafem e v 3w G
Rt =ifed #ife s fegea &7
ToAfa 7§ zw ¥ @ fFogr o
frwafames &t a=r faar srar € @fes
famafaarma faw & & womr =rfeg,
fow aw@ ¥ SHFT F9 F AT,
¥ g ot & s g =g
77 €1 qE T & W s faw ow
e gar & & oS s gwrEE
g o e & awt g faw ey g
gt ar ¥ e wmar &, 39w
T AT AT 1 1T 8, Tl & aTa
& ot & | zafad F =war g fr S
Zw Av 1 wgr fyar &, fow e
FT § T qram §, ag A F IO K,
e F1 @ F afawr T e oF §
qfvtar faar =z afeem & oy o
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FT wgadt @7 fedww aw &1 9 SF
2 UF GTH a9 § | 980 7T uF ufy-
FTAATA FTAN FOAH AT A008T | S
Tt 1 feafir 3, S A A 2T 2,
ST ATAEAT 8, TAET @A 9T ST AW
9T §, I §F I61 §1 SEET A9
frrd &7q & & & FYE gear Fmaw
gt =tz T

St wt ufrwerae gfaafadt w1 5
ww @r g, =94 w1 age &7 faor g
o9 faun ¥ wroF &, 3@ AW A
HqaW 7@l g, @fF oF aa § Faa
AT § fF &4t @i @ 4 2wt uw
wTg F3 FAT & THlad wHH T A
AT TATE THHT FFA A7 AT(57 1
&I AT AT WAET & | |ofF q@r &
ST SeTTEA & AIET Gl ¢, THA ¢,
AT T I F 39T a5 # A
feafy, =i &1 ara =Eegma e
AT & AT TEAY ATy A A ¥ A
e gt g wafad & awgarg W
ufiwea< afvatadr § s s sfageay
2l 34 wfopas | 39 ardy Al &1 J91-
am T wifgd 9 A9W ¥ F sfraw
#t fogaaz #3787 |

UF AT AT W AE HEAT ATEAT
7 fo srrr g <i 9 91 & e g i s
M7 zreedy & fa¥ Frae e 1 &
afra &dft a1 WY | wrE ST
7g o o fergra WO H AT AEA
H a@l amar &1 e swe W ogma
vy faedt S arw afiaee & aefr
47 | W7 FWA s Fear 4y
F1E Gy Hear g AT AT 20 Zwa Ay
ferat 5o araey &1 forrd am &1 faed
4t Tffa 99w F15 T4 TE HEr 15y
FAFTHAT £ fF Gd7 F LA, 9T
FeEA A ffY & A # sfiv @@l
Faear S @t § i g €, s ad
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F AL H 1 ST wifed 9% ST
T4 81 Ut & 1 Frer |ar & & #Y
et & fow wwa wme e gt
& 99 q9A TS A1 Fwd aga A9 fire
ST & @fa SHiEt smarao &9 & g
q, TEE A F P4 q TG aTev
frpedt &, @@y Sw% W =gy e
1 WTE § WY AmEW WED 4 9W
AW ZA9 9% 9T £ 5 I g Ay
s S 1 Wt g | gwfed § s
T & F A 9d 5 o w9 el
Ffamarfedida N asm ==
a4 ol agi v &1 fred ow wife,
UF TRMEE 94 ¥ IEFT 9 2N,
faw s %1 v F9F FET SEw
HATI AT &F | TE1 § 0G0 §, 70 A®
F1 Figw afagewt gfafad a1 &
oL GAT AT 2 U@ §, 1 60 AGw
o gu St ew o graar 917 |

ol A% TR ;. IowwEtT o1, am
W EEA & ane A St pfn fawm-
faamem a1 o fawr @y @ 2
JOHT § T FGT § | AW B #3T
faett fawafae=m & fa@ ag v aw=r
At g, g, Fagawawd
AT F AT, HAA F AgT, AVGI
arent &7 faweT %% | o7 e fAd A
ot wf favafa=m= 2, To% e 3w &7
TRETT T A=9T F7F, TAHT GIHTET
THAGT AW T A7 T AT FAT AFA
&, ST iAW ASST AT awd g | W
il AT @R A, 9 fAEE F §
A IAH W20 T ACRL AT AT A
gaT, I g4 F AT TR aread
v 5 @t ow  famfaaer
TF7 60 GIFET 759 09 § F1 0% F IAL
UF ®ET F7 3 44 HeATAL A | 98 W
fergeam & wedy § Afed & wwman g
qrT FE A fergmm a1 w8 wEd
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[ Fr w ]
FHAZ T |

AT qFA F ATy WAT B A A
e feeneem f@ w9 98 W S
e gIAt & 4 gATe g S1Y 4eE
§ o fgerzr @1 oY 2, M g
grar | 2famr § A g 7 s
TR ZT, a1 6 SA—{E ged T90
afed, J9F gAT AT AT F—AT w2
weq §3w # Arr § Efeamm #, a2
ST ST ZH ¥ ROA &, A @ fad
Vs =gt 7 aw g, i o9 deme 7
e § 3HET A ag g g e,
T EIE qAF T A § Afva A
AT TEN TZAT | AT ATT A ArZAADT
@ 7 fr oo gl § g darEr aw
a1 gHTYY agT T AAGH g &1 AT
g1

AT AueriEEE fned o amE wfa-
Fera e AfFafadr war

AT AW ¢ AfaFaaor giaiad
TN T THAT | AZ AT W1 FA T
AT FCIT | FNTHE 2 A20 FCAT,
TG | qZ AT AT AT ET ALY FAAT
T AT AT qEar F

STEAmE, ST, AT AT gEET ar
AT 1961 § 47 7% gar a1 ! —faeg
TR @ AT 9r gema Ffg
frwafaas afarr ok o
A% g & | Gav Ag @ g,
T qar Zfemm § ) " Wy a3
W g, TF ATST AT | 2AET AT 2
6 Forerm G =z faar 2@ & &
AV TZE FT FA AT AT IAFT WA &7
efamm & sfr faarem 48 a1 @i
6z ¥t 9o & awa< g9 GamATe
AR TR 10 T 1 e A e e
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F1 7z Favar e # f afmom @
ferqem Aoz ®, TErA #, @A
ST SPAT |

AL U A A 9g 7 B femw A
vk Fe1 fewar duma @1 7 faar @
gifafesar 2o & amwe afed @
FATI WIEET ZA0 FAT W8 W LT
q9 1 £ EEIT | THE W A |1 T
EIT, ATTRT T 0T | AT FA97 |
ST SATTHRT AT F7 T 6
TN 2T TEer AF 3@ 5w | feegre |
uw v AT 8, & A R
1 a8 &, w5 Fm oW owe, gwv
Gar @wr # Fem sar 2 1 fegem
1 AT AR TEAT 2 a1 faeew a7
#rar =nfed f it st = 7 Fen
Z, AT FH FIET E, AT 0 FA9E
SrHT, fF wege S wW FEr
3qET AT §, TAET AwHT AL
& Ao ATRE &1 | IHET F@A @ =Y
ST Al 8, @ g9 9 aTe
Far & fer v wE wT 9nn 2
&V & T ST ST FATE | T
I | |

Frmemfa WEEg, & UF 3 am
FEHL T FCQN N AT qg w0
arzan § B efamm s gty faeafaaes
ar fam w2 @i = fawafaae
Ffoar A AF T oErIw W aEe
famman & & o19, 77 9 F = g
T A% A% AN, qa, qW, A A
TR A AT AT areaETE &
wg # W& am § T aran € FbitE 9
RO aCh 3@ @ E | AVH AT 7 4 Fgar
srgar § i afcmm & gar e e
fergeam #1 ear |
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T weit & aiq | 34 fag 1 ang
m'eng \

SHRI U. K. LAKSHMANA GOWDA
(Mysore) : Mr. Deputy Chairman, | rise to
welcome this Biil which provides for the
formation of two Agricultural Universities in
the Slates of Punjab and Haryana. This is a
consequence of the division of the original
State of Punjab into Punjab and Haryana, and
however much my friend. Dr. Mahavir, might
have said that it is not a matter to be
encouraged—the formation of smaller and
more and more universities at different places,
when the work could be done by one
university—but this is a practical fact which
we have to accept. When we have accepted the
fact of division of a State on either the basis of
language or something else, we cannot say
that we do not concede the wishes of those
States, and the formation of Agricultural
Universities being exclusively a State subject,
as a result of the resolutions passed by the
State Assemblies of the two States these two
Universities have come into existence and |
welcome them.

In this connection | would like lo refer here
to the position of Himachal Pradesh, part of
which was also carved out of the Punjab State.
I expect that the institutions under the Punjab
Agricultural University, which were situated
at Ludhiana, Hissar and also at Palanpur,
would become centres of three separate
universities. However, now the Haryana
University and the Punjab University have
come into being and the Palanpur unit still
continues to be affiliated to the Punjab
University. Let me hope that in the near future
it will convert itself into a full-fledged
university so that it will be fulfilling the
aspirations of the people of Himachal Pradesh
as well.

So far as tlie division of the assets and also
the other liabilities is concerned. | find here
that it has been effected on the >f 40 per cent
and 60 per cent between Haryana and Punjab
States. This is in line with the allocation of
ofher units. but i would like to stress here
that when the question of conversion of the
Palanpur college into a university for
Himachal Pradesh comes, the same
proportion as the
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division which was effected in respect of the
three States, that is 7.75 per cent, should be
made available to (he Himachal Pradesh
Agricultural  University as well.

122

I would like to refer here to the constitution
of the Board. So many criticisms have been
launched against this. The Board consists of
the Vice-Chancellor, the Chief Secretary, the
Agriculture and Finance Secretaries, the
Director of Agriculture, the Director of
Animal Husbandry, etc. What we find is, there
are more Secretaries. It is quite right that it
should have people like the Director of
Agriculture, the Director of Animal
Husbandry and a nominee of the Indian
Council of Agricultural Research included in
it. There is criticism about sub-clause (iii)
which says : "one from amongst persons who
are, in the opinion of that Government,
distinguished industrialists,  businessmen,
manufacturers  or  live-stock  breeders,
associated with agricultural development”.
Probably this is meant to include
manufacturers of agricultural implements or
institutions of agricultural engineering who
have an interest in agricultural development.
But in the present context particularly when
the words "industrialists” and "businessmen"
are anathema to so many people, this could
have been worded better, the main idea being
that you provide on the Board a place for
people who have technical knowledge of the
manufacturing of agricultural implements and
also other agricultural items like fertilizers,
chemicals, etc. | feel that it could have been
put in a better form.

Also | would like to join with my other
colleagues here that it would be a good idea to
associate student representatives with the
Board.

AN HON. MEMBER : What about Kisans
?

SHRT U. K. LAKSHMANA GOWDA : |
do not know about Kisan organisations. | do
not think the university has very much to do
with the Kisan organisations as such. There
might be other organisations in which they
may be very profitably included.

So far as the agricultural universities are |
concerned, | would like to stress here the
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[Shri U. K. Lakshmana Gowda]

points which were raised by my friend, Dr.
Ramiah, who is an agricultural scientist. The
one important aspect of it is the absence of
proper extension service in agriculture. In
order to carry the fruits of research from
agricultural institutions, a well-organised
extension service with a liaison section is very
necessary. At present this liaison and
extension s'ection is handled by the different
agriculture departments and also the taluka
development boards. This | find, Sir, is not
working quite satisfactorily. In the first
instance, such extension and liaison workers
are neither qualified nor are they remunerated
sufficiently in order to handle this aspect of
the thing. It is very necessary that the fruits of
research from the universities and other
research institutions are taken to the farmer
right into the mos't interior places; otherwise
any research from the universities or the
research institutions will remain only on paper
and it will not be put into proper use.

In this connection | would like to commend
tlie excellent work in the liaison and extension
service which has been undertaken and
successfully done in the coffee research
station. When the Coffee Board came up and
the coffee research station was started in the
1940's, this extension wing also became part
of the research institution, and I would like to
mention here that the crop which was hardly
20,000 tonnes in the 1940's reached the peak
of nearly 80,000 tonnes two years ago, and it
is mainly attributable to the excellent work
done by the extension and liaison section
attached to the coffee research station.
Particularly in coffee where the large majority
of the farmers are having smaller holdings,
this work has been done very excellently, and
I would like to commend this here so that the
agricultural universities with the co-operation
and collaboration of the different Agriculture
Depari-ments and extension sections of the
taluka boards could bo entrusted with the
work of doing this liaison work for carrying
the fruits of research from the institutions to
the farmers as such.

Sir, mention was made about the catering
of agricultural education to the mass > f small
farmers. In this connection, | would like to
s'ay this. How many people are in a

[RAJYA SABHA] Agricultural Universities

124
Bill, 1970

position to send their children to the agricul-
tural universities, particularly the small
holders ? With the advent of the Land Reform
Acts in the different Slates, actually the
ceiling which was fixed for the rural sector as
against the urban sector was on the basis of
the return per year. | think it was on the basis
of a unit which would provide Rs. 3.600 a
year net profit or Rs, 7,200 g.oss profit. Can
we expect of people who are brought under
this small ceiling—it is worked out at 18
standard acres in most of the States—that the
children of such small holders would have
enough finance to go and study in agricultural
universities ? Further, there is now a
widespread agitation and also a proposal for
reducing such ceilings. If that happens, how
do we expect lhe agricultural holders whose
ceiling has been fixed at such a low level to
pro-vids their children with education in agri-
cultural universities ?

Dr. Ramiah made a very good suggestion.
He commended the example of the Agri-
cultural University in Orissa. Unless a
sufficient number of scholarships are made
available and also loans are granted for the
rural sector—Iloans which could be cleared in
very long instalments after Ihe agricultural
graduates get employment—it is not possible.
That is the only way whereby you can help the
children of the small holders to get any higher
education in the agricultural universities.
Otherwise, it will only be the urban sector
again which will be able to send their children
to the agricultural universities, and this will
not help the agriculturists and the farmers as
such to have their children educated in
agriculture at the higher level.

Sir, again we come to this question : After
so many agricultural graduates are produced
in this country, how are they going to find
employment ? At one time such an
encouragement was given for expanding
engineering education and now we find that
more than 70,000 engineering graduates are
without jobs. So, it is very necessary that
when agricultural education is given proper
job-training also is provided because we
cannot expect all these people, all these
graduates, who are turned out. to come and
settle on lands, particularly, as | said before, in
places where the ceiling is so low. | would
like to suggest here that there is
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employment which is available in the plan-
tation sector, particularly in te*, ccflce and
rubber plantation areas and some arrange-
ment, with the cooperacion of their organi-
sations and the agricultural universities, could
be made, a d some process could be evolved
by which the graduates who are coming out of
the agricultural universities and who migh[ be
having special training in those lines would be
made to get into more and more jobs in the
plantation sector.

I would also like to suggest here—unless
you have an employment bureau which
functions with the cooperation of the agri-
cultural universities, | am sure it will be very
difficult for these young men who go out of
the universities to find employment outside.

Sir, mention was made by Shri Krishan
Kant. | think, that the tenure of the office of
the Vice-Chancellor and others should be
limited to only two terms and he spoke about
bureaucracy, thi continuing there of the e
people and the developing of a vested interest.
1 would like to say here—if competent and
well-qualified people are in it, why should
there be such a restriction ? There should not
be any restriction at all. All that we need is a
proper person with an interest in the
universities and he should be allowed to
continue. And | am against any such arbitrary
restriction being placed there mainly on the
basis of a fear of vested interests developing in
these universities.

Sir, before | conclude, | would like to
mention here about the transfer of the staff
and others from one university to other
university. Clause 37(4) says—

"Notwithstanding anything contained in
the Industrial Disputes Act, 1947. or any
other law for the time being in force, the
transfer of the services of any officer or
other employee from the existing
University to a corresponding Lmiversity
shall not entitle such officer or other em-
ployee to any compensation. whether under
this Act or under any other law for the time
being in force, and no such claim shall be
entertained by any court, tribunal or other
authority."
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I can understand if the transfer takes place
only under this Act and a restriction can be
placed there because the transfer of people
will be on the sam; basis as for others. But
how can compensation be not available or any
restriction could be placed if they arc entitled
to any benefit under any other Act ? It should
be available to Ihem.

SHRI G. A. APPAN (Tamil Nadu) : Mr.
Vice-Chairman, Sir, on principle | would like
to welcome and support the Haryana and
Punjab Agricultural Universities Bill. In view
of the fact that beth the Legislatures have
passed a Resolution that these universities
should be formed perhaps the Government of
India feels— and Parliament feels—that we
should be the stamping machines. Whatever it
is, on economic grounds | would not support
it but on legal principles and on democratic
principles, we have to accept this". Two
universities instead of one within such a small
area would be too much of a duplication and
the mania for creating universities in one's
jurisdiction cannot also be indiscriminately
encouraged, though we nre bound
democratically to do so. Education, whatever
it is, has to be job-oriented, and it has to be
coordinated.  These  two  agricultural
universities could confine themselves to
Masters Degree. And | would rather go a step
forward and suggest that the doctorate
standard in agriculture and alfied subjects
should be confined only to a top, high-level
Central university, rather than every State
living lo start a university upto post-graduate,
doctorate and such other Standards, lest the
poor economic resources in our country
should be depleted and squandered away on
similar projects.

Further, 1 have seen some of the uni-
versities having on their rolls Senate mem-
bers. Academi; Council members and others,
from amongst people who have not even
completed their elementary education. | have
known it. Can I request the Government anil
the hon. Member concerned to ste that none of
lhe members who are appointed to the
Academic Council or to the Senate or things
like that in universities are below the standard
of Master's Degree in agriculture and allied
science ? | have seen some of the Vice-
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[Shri G. A. Appan] Chancellors. They ar,
third-class graduates. Can | at least have an
assurance from the Minister and from the
Government that nobody who does not hold a
doctorate at least in three faculties is
appointel as Vice-Chancellor in any
university ? You know—if one person has a
doctorate in only one faculty, he wiH not be
able to know the standards of the other
faculty, he will not be able to discern
properly. So, let us not allow blind people to
lead the blind. Let us not allow mediocres
and low standard people to come and lead the
people in, higher standard sectors and thus
pamper their vanity and false prestige (Time
bell rings) Mr. Deputy Chairman, | will not
sit down till 1 have spoken for 20 minutes. |
will take the whole time of my party. | do not
like to be prevented from speaking like this
because my attention is distracted.

MR. DEPUTY CHAIRMAN : We are
allowing individual ~Members  10-12
minutes. You have taken seven minutes.

SHRI G. A. APPAN: Let me take thirteen
minutes more. | want your protection.

MR. DEPUTY CHAIRMAN : You can
take one or two minutes more. You had
promised that you would conclude your
speech within five minutes'. That is why |
called you. And when | call you, you say you
will take twenty minutes. This is not good.

SHRI G. A. APPAN : | have to place
the interest of my community before this
House. '

MR. DEPUTY CHAIRMAN : You con-
tinue your speech and conclude within five
minutes.

SHRI ANNASAHEB SHINDE : You are
speaking as if these are the demands for
grants of the Ministry.

SHRI G. A, APPAN In regard to
University education because there is no
specific reservation for the Scheduled
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Castes and the Scheduled Tribes. They do not
get admissions in the intermediate and higher
classes in the various faculties for which they
want seats. The hon'ble Minister should
assure the House that there will be
reservation up to 25 pef cent, for the
members of the Scheduled Castes and the
Scheduled Tribes in every faculty, in every
class. They refuse admission on the plea that
the student is not up to the standard. | do not
agree. There are any number of people with
doctorate from foreign Universities. |
s'trongly urge upon the hon'ble Minister—he
knows it already —that these people should
be appointed and absorbed in the new
Universities forthwith. Further, in every post,
in every , category, in the posts to be filled
and in the existing vacancies the hon'ble
Minis'ier concerned should please see that
our quota does noCfall short even by one per
cent.

Mr. Deputy Chairman, Sir, learning and
earning should go together. Agriculture
education does not depend only upon higher
standards of training that we impart to our
top administrators. We want technical people
at the lower level also to be trained, as
crafts'inen. and agricultural fieldsmen etc. for
whom the agriculture colleges should impart
specialised training. Furthermore, they
should also formulate a policy on rural
education to the farmers from the very
beginning as is done in the case of colliery
workers and labourers in other countries.
According to Dr. Ramiah. as he Said, we
should try to give sufficient number of
scholarships and fellowships and things like
that for student who could make the best use
of their University education, who could put
their training and education to the cause of
the country so that they could earn arid learn,
learn and earn and repay loans and other
things on easy ins'talments, when they could
be employed.

Further, when the whole country is trying
to consolidate into one sector nation, we
should not allow fragmentation of our
institutions. Instead there should be con-
solidation, integration and solidarity. When
everybody is meeting at one stage and
contemplating in terms of international unity,
let us not go narrower in our limits anti s'tart
smaller institutions.

(Time hell rint
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MR. DEPUTY CHAIRMAN : You can
conclude in one minute.

SHRI G. A. APPAN : Yes, Sir.

SHRI A. D. MANI : He is
making valuable points.

MR. DEPUTY CHAIRMAN : Thai is
why | have given him 12 minutes so far.

SHRI G. A. APPAN : Mr. Deputy
Chairman, let me also finally request the
hon'ble Minister to please assure us on the
floor of this* House that the points which 1
referred to here, namely, reservations for the
Scheduled Castes and the Scheduled Tribes,
scholarships, fellow-ships, foreign travels
and admissions to every class' and every
faculty, every appointment, from the heads
of the Department to the peon down below,
to the post of lecturers. Readers, including
the Vice-Chancellor, will be given sufficient
consideration.

SHRI ANNASAHEB SHINDE : Mr.
Deputy Chairman, Sir. | am thankful to the
hon. Members and ihe hon'ble House for
giving general support to the Bill which is
intended to bifurcate the Universities of the
Punjab and Haryana. | must say the
dis'cussion here has been also very edu-
cative for me personally.

Some Members made a number of sug-
gestions in regard to agricultural education.
Hon'ble Member are attaching great im-
portance to agricultural education because
they realise that agricultural education has a
great role to play in the development of
agriculture in our country. Therefore, they
made a number of valuable suggestions
while discussing the provisions' of the Bill.

1 am particularly thankful to Dr. Ramiah
who is a great scientist and a very know-
ledgeable person. Dr. Ramiah has met all
the points raised by Shri Mohan Lal
Gautam who was in charge of Agriculture
in U.P. when the Pantnagar University was
being established. On the basis of his
practical experience, naturally he raised
some points. They have been ably met by
Dr. Ramiah.

The first point that has been raised by
some of the hon'ble Members, Shri Dah-
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yabhai Patel. Shri Mokherjee. Dr. Bhai
Mahavir and others, was regarding the need
of having two Universities at all. With due
respect to the feelings' of these Members, i
must say that these hon'ble Members are not
taking into consideration the reality of the
situation. Of course, as | mentioned earlier,
it has been the Government of India's policy
that each State should have a separaie
Agricultural University. Sir, ours is a vast
country with different agro-climatic -
conditions. Different crops occupy important
position in different areas. Even the
language problem is also there though not to
the same extent in the Punjab and Haryana.
It is, | think, very desirable that each Stale
should have an independent Agricultural
University and that hes been the Govern-
ment of India's approach. That is why about
15 Agricultural Universities have been
established in the different States in our
countrv.

Sir, there was one common  University for
the Punjab and Haryana. As a result of
bifurcation, in Haryana there was a
demand for having a separate Agricultural
University.  Sir, two years earlier | hap-
pened to visit the Hissar campus of the
Punjab Agricultural University. Actually
a demonstration took place before me and
they said that they must have their own
University and that | must give them an
assurance there and then that this University
would be separated. A lot of commotion
developed subsequently because they,
thought that the Government was delaying
the decision. The students were quarelling
amongst themselves. Even the teaching staff
was affected. The entire atmosphere and the
academic life was becoming more and more
difficult.  So there was need to bifurcate the
Universities. It is no use acade-
mically arguing that there should not be
separate Universities. |, therefore, do not
think that the point raised by the hon'ble
Members,  Mr. Dahyabhai Patel and
others, really deserves any consideration.
Therefore, when Mr. Dahyabhai Patel was
speaking. | asked him 'Will you agree if
there is one agricultural university for
Gujarat and Maharashtra ? If so, perhaps we
will take a different position.” Then when
Dr. Mahavir was s*peaking—he
welcomed the measure and | am thankful 5
P.M.
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[Shri Annasaheb Shinde] to him for that—
| said that the Jan Sangh | itself in Haryana
was asking for a sepa-1 rate agricultural
university in Haryana, His party itself was
asking for a bifurcation of the university.
So, persons who were really in touch with
the local situations, irrespective of  political
affiliations, were demanding that there
should be a »eparaie university for
Haryana. |, therefore, think that this was a
very desirable step. I saw, when the
Members made speeches, that by and large
they welcomed the step taken by the
Government in bifurcating the university.

Then, there had been some criticism in
regard to the constitution of the Board of the
universities. Here | would like to say that
some of the criticisms made by hon.
Members deserve some consideration.
Particularly my friend, Mr. Krishan Kant, as
is usual with him, spoke with a lot of
emphasis. Here | would like to submit for
the consideration of the hon. Members that
as far as agricultural education is concerned,
it is a State subject. Normally Bills of this
nature do not come before Parliament. They
are dealt with by the State legislatures. But
this Bill has been brought before Parliament
because it is a question of bifurcation of an
university which has jurisdiction over two or
three Stales. That is why as a result of the
resolutions which were passed by the res-
pective legislatures in Punjab and Haryana,
Parliament has been empowered to proceed
with this Bill. The point | am sub-milting is
that normally it is* the State Governments
and the State legislatures who deal with this
subject, and naturally while drafting the
provisions of this Bill we have to consult the
State Governments and we have io give due
weight to the desires of the Slate
Governments in  making the various
provisions'.

A number of Members made the sug-
gestion why students should not be asso-
ciated with the management of these uni-
\ersities. | consider this suggestion a very
valuable one, because we have been seeing
now in the country and elsewhere a lot of
discontent in the student world and a number
of problems are coming up. | think it is very
desirable to associate students' with the
management of universities.  That is my
own view. Butitis
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rather difficult for me to accept any
amendment to this effect or to do anything
right now. But may | assure the hon. Members
that as far as this aspect is concerned, | will
take it up not only with the Punjab and
Haryana Government-, but “ilh all lhe State
Governments ? | will request them to see that
they take steps to associate students with the
management of the universities as far as
agricultural universities are concerned. | know
tliat some of tlie State Governments are verv
keen to do that and | would very much
welcome it if they were prepared to accept ray
suggestion.

Then an important suggestion was made in
regard to education to be provided for the sons
of farmers, particularly small farmers. Shri
Mohan Lal Gautam, who is not here now, said
that when the agricultural universities were
organised in the beginning, the idea was that
facility would be provided to students to earn
and learn at the same lime. To what extent this
will be possible in particular States, depending
upon the situation there, is a matter for further
examination. But as far as the approach of the
Indian Council of Agricultural Research or of
my Ministry is concerned, we would very
much like the universities to encourage this
aspect of the matter because we know that still
higher education in this country is confined to
a Small section of the society. We want
expansion of education. If expansion of
education is to be genuine, facilities should be
given especially for the poorer sections of the
students and people in the rural areas: more
scholarships should be made available; -.ind if
in certain univer-cities, it is possible to
provide some part-time employment, etc., so
that they can earn and learn, such facilities
should be made available. As" far as my
Ministry is concerned, it would like to advise
the agricultural universities that they should
try to move in this direction to the extent
possible.

Dr. Mahavir made a flat accusation that we
are depending too much on foreign experts in
developing our universities. | will have no
difference with him if he makes a general
statement that we should not be dependent too
much on foreign experts for development in
any field inclu-
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ding agriculture. But the point he made cut
that we are depending entirely on foreign
experts in this* matter is not correct,
because we have very many universities in
the country and the number of foreign
experts is insignificantly small compared to
the large number of scientists and acade-
micians who are working in our agricultural
universities. May | submit, Sir, that the
calibre of our scientists' and others who are
working in these agricultural universities is
first class. They are first rate people. They
are making a contribution and | must submit
for the information of the House that the
contribution which some of the leading
agricultural universities have made in
developing agriculture is mainly the
contribution of Indian Scientists, young
scientists, who are working in these organi-
sations. We should not unnecessarily have
the prejudice that these contributions have
been possible only because of foreign
assistance or foreign aid. Of course, in the
present context of international deve-
lopment, the way technology and science is
developing the world over, it is but
unavoidable that we should try to get the
benefits of development elsewhere. For
instance, in the case of wheat whatever
research activity was carried on in Mexico,
we have tried to take the maximum benefit
from that. But that does not mean that we
should be entirely dependent on foreign
experts. So | would like to rebut the
argument given by Dr. Mahavir in regard to
this*.

Then criticism was made as to why
industrialists should have been associated
with these Boards. | have already made a
submission that ultimately it is for the Stale
Governments to take a decision in these
matters. That is why while drafting these
provisions we had relied on the suggestions
of, the State Governments'. But | would like
to draw the attention of the hon. Members to
the provisions of the previous Punjab
Agricultural University Act. Most of the
provisions here have been reproduced from
that Act. | do not think that an impression
should go round that some effort is being
made to introduce the influence of
industrialists', to bring in the industrialists
by the backdoor. The intention is, just as
progressive farmers would be associated
with the Board of management, the advice
of per-
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sons who are closely associaied with pro-
duction processes should also be available so
that appropriate policies of research may be
formulated. As | was submitting in the other
House, our experience in the past has been
that if academic life is completely isolated
from the practical life, it is not very desirable,
and many times the results are not very good.
Th© experience elsewhere is that if persons
who have close association with production,
persons who have specialised knowledge in
particular fields are associated in bodies
where broad policies are formulated, that is
found useful. 1 would like to read out that
clause. It is not s'imply because a person is an
industrialist or somebody who would be
directly associated with it. The clause reads
like this—

M one from amongst persons who
are in the opinion of that Government
distinguished industrialists, businessmen,
manufacturers or livestock  breeders
associated with agricultural development.”

After all from out of many he would be one.
Therefore. | would submit for the
consideration of those honourable Members
who may have some mental reservations
about it that they need not press this point tot)
much. AS | have already submitted, it has
been put in here on the basis of the advice of
the State Governments also.

Then there was some criticism that these
bodies should not be too much dominated by
bureaucrats. | entirely share the sentiments' of
honourable Members that the boards of
management of these Universities should not
be too much dominated by officials and that
they should be mainly educationists with
specialised knowledge. As far as the
suggestions in this respect are concerned, |
welcome those suggestions and they would be
helpful to us in formulating our policies; they
would help also the Indian Council of
Agricultural Research in advising the
Agricultural Universities' in other States in
future.

Then a suggestion was made by some
honourable Member that adequate attention
should be paid to the development of cattle
wealth. This Agricultural University  of
Haryana which is coming up is
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[Shri Annasaheb Shinde] well known for
its cattle t e cling and we expect that the
Haryana Agricultural University would take
particular terest in the development of cattle
went'? i"d that will go a long way in maki a it"
contribution io the national wealth if ir takes
more interes"; in this respect

Sir, | do not want to take much time of the
House because | have already submitted that
this is the least controversial Bill and it is
consistent -vith the desire of the people of
Punjab and Haryana who wanted to have a
separate 'Iniversity for each State. This Bill
implements, bv and large, the wishes of the
peop'e of Punjab and Haryana. And foT the
people of Himachal Pradesh, may | assume
you. as | have already said earlier, th™t their
wishes also will be respected Therefore, as far
as this Bill is concerned ' request honourable
Members to extend their unanimous support
to it. |1 also request the two or three
honourable Members who have given their
amendments to withdraw them.

MR DEPUTY CHAIRMAN : The question
is—-

"That the Bill to provide for the estab-
lishment of two independent Agricultural
Universities in place of the Punjab
Agricultural University constituted by the
Punjab Agricultural University Act, 1961,
and, for matters consequential on or
connected with, the establishment of those
independent Agricultural Universities', as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN : Now we

shall take up clause by clause consideration of
the Bill.

Clauses 2 to 45 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI ANNASAHEB SHINDE : Sir, |
move—
"That the Bill be passed."

The question was proposed.
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fererrerdl 4 wET AT A00ET |

ouy Ay

ag g g fa Frefaaedl & g
& FU7 T U AT G, AG-AT TARG A
WY 91T A4-77 AAAHT A T ANAF
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A L e o S = e | B R
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94 W A AT FF @ E A1 uF A9
T HATE AT F&AT § AT HAT ST
srara” famafeaea sqa & fagra
# GIAA A FAT B9 a5 SqIET =T g |
q AIHAT 3 ATTET 37 TG FT TF JOTAT
g w@m g ez ofzm 7 frm-
faamers g1, &< wiiaew § fawafaaman

zafad ¥ gara & 6 57 o fqeafa-
e G ar o s 7 uw ads
il AT 8 qgi @ 7 favatamar e
T @t & 7 @ T S AT | AT
21 gl qx et fawafamar =Tia

W T9 AT &7 4) 37 € {5 908 a4
Aqudez 7 farsges #rz A1 fogges
TTAR & AETET A0 F A A i
Tl @l foar AT & 1 A qaEar gn
I AT Hel ST AT ATF AAAHZ
#§ WY fggee woz e fagass zraaw
¥ Al w1 @ w1 gad 57 g
FAIF T0d St AT F1 {2 g9 a990
& ST @Y # T FAT § IART HAAT
E1T | T WL & AT F q1gA § wrAA
HAT ST §T GATT F1 WA |

SHRI K. CHAND RASEKHA RAN
(Keraia) : Mr. Deputy Chairman,l shall be
very brief and ] am here jus't to emphasise on
two aspects of the matter in view of the
apprehensions that have been expressed by
even honourable Members from the ruling
party in regard to the nomination of the Vice-
Chancellor and the constitution oi' the boards
of management of these two Universities. |
would particularly emphasise this' aspect that
the Government should see to ihe
implementation of the provisions of the Bill
which is going to be passed by Parliament
today. There should be absolutely no partisan
or political considerations in the nomination
of the Vice-Chancellor and the mem-
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bers of the boards of management. li is not
only the words of the statute that should be
complied with but the spirit of the statute has
to be complied with. Secondly, Sir, these
Agricultural Universities should be able to
provide a real agricultural bias and a
psychological feeling among the students that
go out of these universities that they are to
serve the natioin, that they are to see that the
production in the country is enhanced. We
have already seen that in the United State of
Punjab agriculture has greatly advanced, small
industries have greatly advanced. Punjab,
when it was undivided, was a model for the
whole of India in regard to ihe growth of
agriculture and the growth of small-scale
industries. | am sure that these two
universities' that are being sponsored today
would be a model to the whole of this country.
Thank you; Sir.

SHRI ANNASAHEB SHINDE : Sir, |
appreciate the sentiments expressed by the
hon. Members, particularly tbe hon. Member
who spoke last. | quite agree with him that the
element of politics should not come in the
way of appointments or even in the day-to-
day functioning of the univers'ities. As the
hon. Member rightly said, these universities
have been playing a very important role in tlie
development of agriculture and the intention
of having the universities is that education,
extension and research should be co-ordinated
and integrated and the universities not only in
Haryana and Punjab but all the agricultural
universities in the country are expected to
make their contribution. Already it is being
recognised in the country that the agricultural
universities are playing their role. We should
try to create the necessary atmosphere both in
Parliament and outside. So these universities
may be very effective and they will pla> a
very important role and make their
contribution in  the development of
agriculture.

To the hon. Member there | may submit
that the wellbeing of the downtrodden is
dearest to our heart and the Agricultural
Universities, as | have already submitted,
should continue to attend to the problems' of
the sons of small farmersand even
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to the .sons of tlie backward communities and
the Scheduled Tribes. That is all | can say,
Sir. about it.

MR. DEPUTY CHAIRMAN : The ques-
tion is":
"Thai ihe Bill be passed".
The motion was adopted.
THE COMMISSIONS OF INQUIRY
(AMENDMENT) BILL, 1969
for reference to tlie Joint Com-
mittec of the Houses
IHE DEPUTY MINISTER IN THE

MIN'STRY OF HOME AFFAIRS (SHRI K.
S. RAMASWAMY) : Sir, | beg to move the
following motion :—

"That this House concurs in the re-
commendation of the Lok Sabha that the
Rajya Sabha do join in tlie Joint Committee
of the Houses o, the Bill to amend Ihe
Commissions of Inquiry Act, 1952, made in
the motion adopted by the Ixik Sabha at its
sitting held on the 24th December, 1969
and resolves that the following members of
the Rajya Sabha be nominated to serve on
the said Joint Committee:

1 Shri Phool Singh

. Shri Gulam Nabi Untoo
. Shri N. P. Chaudhri

. Shri T. G. Deshmukh

. Shri Kota Punnaiah

. Shri Sheel Bhadra Yajee
Shri M. L. Kollur

. Kumari Shanta Vashist

. Shri B. T. Kemparaj
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10. Shri Chandramouli Jagarlamudi

11. ShriR. N. Jha

12. Shri K. P. Subramania Menon

13. Shri Balachandra Menon

14. Shri J. S. Tilak

35. Shri Pranab Kumar Mokherjee; and
that this House recommends to
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tlie Lok Sabha tliat the Joint Committee
be instructed to report in the first week of
the Monsoon Session, 1970."

Sir, the Commissions of Enquiry Act. 1952
was enacted after due consultation with State
Governments to facilitate the setting up of
commissions with requisite powers to inquire
into, and report on, any matter of public
importance. It was realised, on the basis of our
past experience, that the expedient of
promoting special legislation for setting up a
commission of inquiry each time the need for
it arose involved a tardy process which more
often than not ended in the withdrawal of the
proposals for inquiry. The utility of such
inquiries as a means of arriving at a proper
appraisal of matters of public importance,
ascertaining facts relating to matters of public
inportance, and infusing public confidence is
quite evident. As the need for such inquiries
was bound to be a recurring one, it was felt
advantageous to have an enactment
generalising the powers which commissions of
inquiry may exercise and leaving it to the
Government to constitute a commission as and
when necessary. This in short was the genesis
of the Commissions of Inquiry Act, 1952.

Section 5(2) of the Commissions of Inquiry
Act, 1952 authorises a commission of inquiry
to require any person to furnish information
useful for, or relevant to the matters under
inquiry. No penalty is however provided in the
Act at present for disobedience to such a re-
quisition, and the Press Commission, cons-
tituted under the Act, appears to have ex-
perienced some difficulty in collecting in-
formation. Tlie Government therefore referred
the matter to the Law Commission, for their
examination. Taking into account the
importance of the Act and the need for a
proper system of inquiries, the Law Com-
mission undertook a comprehensive exami-
nation of the entire Act in the light of the
working of the Act during the previous years,
the practice in, other countries in relation to
inquiries and tlie other literature on the
subject. After taking into account the views
expressed by the State Governments, High
Courts, Bar Associations and also by some
Judges, who as Chairman of certain
Commissions constr-



